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INTRODUCTION 

1. the Chairman of Estimates Committee having been authorised by 
the Committee to bubmit the Report OD their behalf prescnt tbis Seventy-
seventh Report on the Ministry of Home Affairs (Department of Personnel 
& Administrative Reforms)-AII India Services. 

2. The Committee took: evidence of the representatives of the Ministry 
of Home Affairs (Deptt. of Pel sonnel and AdmiBistrative Reforms) and 
Ministry of Agriculture (Deptt. of Agrioulture A Cooperation) on )6 and 
23 February, 1984. The Committee wish to express their thanks to the 
officers of both the aforesaid Departments for placing before them the 
material and information which they de.sired in connection with the exami-
nation on the subject and giving evidence before the Committee. 

3. The Committee also wish to express their tbanks to all the 
associations and bodies, who furnished memoranda on the subject to the 
Committee. 

4. The report was considered and adopted by the Committee OD 

9th April, 1984. 

S. For facility of refere~oe the recommendatioRs/ohservations of the 
Committee have been printed in thick: type in the body of the Report and 
have alia been reproduced in consolidated form in the Appeadix to the 
Report. 

NBW DBLHl; 
April J 2, 1984. 
Chaitra 23, 1906 (S). 

( v) 

BANSI LAL. 
Chairmall. 

Estimates Committee. 



CHAPTER I 

NEW ALL INDIA SERVICES 

A. Introductory 

1.1 At the time of independence, there were only two All India Ser-
vices, namely. Indian Civil Service and the Indian Police. At the Con-
ference of the State Premiers convened in October, 1946, it was decided to 
constitute the Indian Administrativey Service and the Indian Police Service 
to replace the then existing Indian Civil Service and Indian Police 
respectively. 

1.2 This decision of creation of two All India Services, namely, the 
Indian Administrative Service and the Indian Police Service was subsequently 
incorporated as Article 312 (2) ill the Constitution of India. Provision was 
also made for the creation of one or more All India Services common to 
the Union and States, if the Council of States (Rajya Subha) dl'clared by 
resolution supported by not less than two thirds of the Members present 
and voting that it was necessary or expedient, in the national interest, so 
to do. In pursuance of those Constitutional Provisions, the parliament 
passed the AU India Services Act, 1951 empowering inter alia the Central 
Government in consultation with the State Governments to make rules for 
regulation of recruitment and conditions of the service of persons appOinted 
to All India Services (lAS & IPS). 

B. Ne .... All India Services 

1.3 In the Conference of Chief Ministers held in August, 1961, it was 
agreed in principle to create new All India Services in the fields of engineer-
ing, medicine and forestry. A resolution was moved by the Home Minister 
and adopted by the Rajya Sabha on the 6th Decembe.r, 1961 for the creation 
of the following all-India Services ;-

(i) The Indian Service of Engineers 
(Irrigation, Power, Buildings and Roads) 

(ij) The Indian Forest Service; and 
(iii) The Indian Medical and Health Service. 
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The AU India Services Act, 1951 was amended accordingly in 1963 
inserting a Section enabling the constitution of these new All India 
Services· 

1.4 The Indian Forest Service was constituted with effect from lst 
July, 1966. All the States are participating in the Service. 

1.5 According to the Ministry, the Indian Service of Engineers and 
the Indian Medical Health Service could oot be constituted as the State 
Governments of Tamil Nadu. Kerla, Karnataka, Punjab, West Bengal, 
Jammu & Kashmir, Assam, and Himachal Pradesh revised their stand 
mainly on the ground of State autonomy etc on. the ,creation of these new 
AlIlodia Services. 

1.6 The Ministry have stated that in March, 1978 the then Govern-
ment decided that ,the question of constituting cadres of the .Indian Servic·e 
ofEngincers and Indian.Medical and Health Service should not be pursued. 
At the8ame time no amendment; should be made to the amended All India 
Services Act, 1951. The State Governments were informed accordingly in 
April, 1978. 

1.7 After the present Government assumed office .. the matter was re· 
considered and it was decided that the State Governments may be infor-
mally consulted and thoir views ascertained. Accordingly, informal consu· 
ltations are being made by the Central Government with the State Govern-
ments for constitution of the Indian Service of Engineers and reconstitutiOQ 
of the Indian Medical and Health Service. 

1.8 Asked during evidence about the outcome of latest con~u1tation 
held by the Central Government with States with regard to the aforesaid 
two new Serviccs, Secretary DP & AR answerd :-

" ... We have been trying 10 persuade the States to have these two 
services and the latest position today.is that seveu St3tes. asreed 
informally and 12 States have yet to give their view., They want 
to discuss the matter further among themselves in the Cabinet 
and four States have not agreed with regard to these two Services. 
We hope that with a little mor.e persuation morc and more States 
may agree and then we may take further action. In the meanwhile, 
the Sarkaria Commission bas also been constituted and probably 
the All India Services matters may also crop up for discussion and 



,we may also b~ guided by the views that Commission may express 
with regard to tbese additional All India Services". 

1.9 Asked by tbe Committee to identify the 7 States which had ex-
pressed their willingness, the witness further stated :-

":Bihar, Haryana, Himachal Pradesh, Jammu and Kashmir. 
Rajasthan, West Bengal and Union Territories. 

Maharashtra and Punjab agreed only for engineering service but 
not for medical and Health Servicc··. 

i.10The representative of the DP&AR indentified the States which 
were not willing for these new All India Services and indicated the reason, 
given by them as follows :-

" ... Tamil Nadu and Karnataka have not agreed for any service. 
then Maharashtra and Punjab' have not agreed with regard to 
Health Service ... The main argument given is that it affects the 
autonomy of the States. Another consideration is that in the 
selection it is not always that candidates from a particular State 
get selected. In the case of All India Services it is open to all 
candiJates a1l over the country; there is no quota system as such. 
The States feel that more of their candidates may not qualify" . 

. 1.11 Asked by the Committee whether it was not possible to cons-
titute a new All India Service even when a majority of States agreed, 
Secretary DP&AR replied :-

"There is no percentage as such laid down. The law has been 
passed that the Central Government may constitute the all India 
Services. The power is available. While constituting the.Service, 
when we go to the States, if -we find that a majority of the States 
IIrc agreeable, then we can constitute,the Service with regard to 
those States and the other Sta.tes if they so like, they can join 
later", 

1.11 Tbe Committee consider that All. India Services In vital spberes 
would contribute tomaderaisatioa of acImlnistratioa Cor rapid lOeio-ecoaomic 
.e~.lopmeDt oC tbe country besides strenltbenine National integration. At 
present there are three AlIlnd'a Senlces viz, lAS, IPS aad Indi.n Forest 
Services. Although it "as decided to create All India Se"ices in tbe ftelds 
oC EnlineeriDI and Medicine and Healtb.1 Car back as 1963, tbese Senice. 
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eould not be constituted due to hesitatiou on tbe part of the some or tbe 
States on the ground tbat new All India Services would infringe on tbeir auto-
nomy. The Committee bope tbat tbe efforts now being made by tbe Central 
Government to convince tbe States of the advantages in larger.national context 
to accept tbe new Services will continue with greater vigour. Meanwhile, tbe 
Committee would like Government to examine wbetber tbese Services could 
be constituted covering the States whicb have already signified tbeir cGllsent 
leavinK the remaining States to join tbe scheme later. 

C. Indian Educational Service 

1.13 The Ministry have stated that the Rajya Sabha had passed a 
resolution in March, 1965 for the creation ofIndian Agricultural Service aDd 
the Indian Educational Service also. Since a large number of State Govern-
ments formed after the General Elections of 1967 opposed the creation of 
new All India Services in the fields of Education and Agriculture. the 
Government of India decided not to further amend the All India Services 
Act, 1951 to bring within its scope the creation of the aforesaid two All 
India Services. 

1.14 During evidence when asked about the position with regard to 
Indian Educational Services, the Secretary DP&AR stated: "that was not 
provided in the Act". The Committee then pointed out that as National 
Integration Council too had passed a unanimous Resolution in 1961 to 
constitute an All India Educational Service and education had since been 
brought on the Concurrent List of the C~>nstitution. more attention should 
be given to the formation of Indian Educational Service. The representative 
of the DP & AR replied: 

"we have of course not gone deep into this. matter because we have 
been pursuing with regard to which Parliament has already passed the 
Act. While discussing some of these things we discussed with Chief 
Secretaries-we find that they feel that· Education is more a local 
subject and perhaps that can be taken as a second step rather that 
immediately" . 

1.15 Pressed by tDe Committee ~bout the position in respect of Educa~ 
tional Service. the witness added :-

"We have not consulted the State! with reanrd to Educational 
Service". 



1.16 The Committee consider that All India Service In the field of 
education which is now a Subject in tbe Concurrent List could be or Immense 
belp in bringing about unirormity in approacb to education and In educatioDal 
standards an over the ceuntry. It would also be a firm step iD tbe commoD 
endeavour to bring about national integration The Committee therefore 
delire that the Central Government shonld commence tbe process or coualta-
tlODS wltb tbe States in regard to tbe constitution or the Indian EducatioDal 
Service ror wbicb tbe Rajya Sabba bad already paBed a resolution in 
March, 1965. 



CHAPTER U 

'CADRE STRENGTH 

,,,.. Authorised and Actual Cadre Strmgth 

2.1 Rule 3 of the l.A.S. (Cadre) Rules. 1954 provides that there 
ihaU be constituted for each State or Group of States an Indian Adminis-
trative Service Cadre. Sub-rule (I) of rule 4 of the lAS (Cadre) Rules, 
1954 provides that the strength and the composition of each of the cadres 
slt.1I be t1etermined by the Central Government in <;onsultation with the 
State Governments concerneQ. Accordingly. lAS (Fixation of Cadre Strength) 
Regul4tiens, 1955 have been framed. The sub-rule (2) of rule 4 of the lAS 
(Cl.dre) Rules, 1954 provides that the Central Government shall at the in-
terval of every 3 years re-examine the stren,th and composition of each 
such cadre in consultation with the State Government or the State Govern-
m.nts concerned and may make such alterations therein as it deems fit. 

2.2 Similar provisions exist in the TPS (Cadre) Rules, )954 and JPS 
(Fixation of Cadre Strength) Regulations 1955, aDd in various Rules and 
Re,ulatioD8 of Indian Forest Service. 

2.3 A comparative statement indicating, Statewise. area, population. 
expenditure and authorised cadre strellgths in respect of JAS is given 
i1c16W' ;-

Statement showing authorised strength of State Cadres of lAS alongwitb 
area population and expenditure of the States 

State 

1 

ADdhra 
Pradesh 
Alsam 

-Area as on 
31.3.82 

(oooSq.Km) 

·Population £ A&gregate 
(I 98 I -Census) disbursemeals 

(1983-84 BE) 
(Rs. in crorcs) 

... -------.--'~-.----- ... - "-'~---"-

2 

2,75 
78 

3 

S,35,49,673 
1,98,96,843 

6 

4 

2703.3 
830,4 

S Authorised Cadre 
strength of lAS as 
on 1.1.1984 

5 

337 
221 (includes 
Meabalaya) 
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1 2 3 4 S 

Bibar 1,74 6,99,14,734 2112.4 3S~ 

Gujarat 1,96 3,40,85,799 1894.3 224 
Haryana 44 1,29,22,618 88l.S 214, 
Himachal 

Pradesh S6 42,8",818 355.8 ]28 

J & K 2,22 59,87,389' 581.0 107 

Karnataka 1,92 3,71,35,714 2069.9· 263 

Kera1a 39 2,54,53,680 1145.7 ]~l 

Madbya 
Pradesh 443 5,21,78,844 22';1.9 407 

Maharashtra 3,08 6,27,84,17 t 3907.' 349 
Mallipur 22 14,20.953 138.9 129 (includes 

Tripura) 

Meghalaya 22 13,35.819 141.3 (~ee Assam)" 
Nagaland 17 7.74.930 176.4, 48 
Orissa 1,56 2,63,70,271 1093.4 209 
Punjab 50 1,67,88.915 1151.5 181 
Rajasthan 3,42 3,42,61,862 1490.2 25~ . Sikkim 7 3,16,385 58.8 47 
Tamil Nadu 1,30 4,84,38,077 2225.1 292 
Tripura 10 20,53,058 184.5 (See Manipur) 
Union 
Territories 209 
Uttar 
Pradesh 2,94 11,08,62,013 3479.4 566 
West Bengal 89 5,45,80,647 2195.4 311 

"'Source, India Year Book, 1983 (T.O.I) 
£Source, Reserve Bank of India Bulletin, October, 1983 p. 611 
'Post Evidence Reply No. 12 
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B. Mtthod of Computing Authorised Cadre Strength 

2.4 The method of arriving at the Authorised Cadre StrenBtb of a 
State (except J&K) takes into account the following elements; 

(1) Senior Duty Posts under the State Government 
(2) Central Deputation Reserve @ 40% of (I) above 
(3) Posts to be filled by promotion and selection under Rule 8 of the 

lAS (Rec.) Rules, 1954 @ 33-1/3% of (I) and (2)'above 

(4) Posts to be filled by Direct recruitment (I) and (2) minus (3) above 
(5) Deputation Reserve @ 22,5%. of (4) above. 
(6) Leave Reserve @ 5.62% of (4) above 
(7) Junior Posts @ 23.17% of (4) above 
(8) Trading Reserve@ 11'91% 0«4) above 

Thus the crucial element which ultimately determined the Authorised 
Cadre Strength is the "Senior Duty Posts under the State Government". 
At the instance of the Committee the Department has furnished a Statement 
showing the number of Senior Duty Posts in the various State Cadres of 
the lAS as on First January of each year during the last 10 years. 

2.5 A study of this statement reveals the following position regarding 
increase in the number of Sr. Duty Posts in each cadre of lAS during the 
last 10 years. 

- ---~- -------_ .. ----_. ---------_ .... __ .. _., ... _._----- --.... --
State Cadre As on 1. 1.1975 As on 1.1. 1984 Increase % of Increase 

Haryana 60 94 34 57 
Assam-Meghalaya 69 107 38 55 
Kerala 60 88 28 47 
Rajasthan 85 121 36 42 
Karnataka 83 117 34 41 
Madhya Pradesh 144 197 53 37 
U Uar Pradesh 195 265 70 36 
Himachal Pradesh 44 S9 15 34 
Union Territories 79 104 25 32 
Andhra Pradesh J22 156 34 28 
Punjab 65 82 17 26 
Orissa 83 102 19 23 

-West Bengal 119 145 26 22 
Maharashtra 132 160 28 21 
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2 3 4 5 

Gujarat 84 101 17 20 
Manipur-Tripura 56 64 8 14 
Bihar 147 168 21 14 
Tamil Nadu 116 130 14 12 
Nagaland 22 24 2 , 
J& K 58 58 Nil 0 
Sikkim 23 26 3 13 

(as on 1.1.78) 
As highest increase in the number of Sr. Duty Posts (57 percent) was 

in the Ha:iyana cadr~ a study was made as to in which categories 'Of posts 
the increase had taken place.' The result of study are as follows: . 

COMPOSITION OF AUTHORISED STRENGTlfOF lAS CADRE OF 
HARYANA AS ON 1.1.1984. 

1. Senior Posts under 'the StateOovernmetlt 94 
2. Central Deputation Reserve @ 40% of I aboVe . 38 , 
3. Posts to be filled by promotion and selection under Rule 44 

4. 

5. 
6-
7. 

8. 

& of the Indian Administrative Service. (Recruitment) 
Rules. 1954 at 33-1/3% of I and 2 abo'Ve . 

. Posts to be filled by direct recruitment (t and 2 miDus 3 
above) 
DuputatioD Reserve at the rate of 22.5% of4 above. 
Leave Reserve at the rate of 5;62% of 4 above 
Junior posts at the rate of 23.17% of 4 above 

Training Reserve at the rate of 11.19% of 4 above. 

Direct recruitment posts 
Promotion posts 

Total Authorised strength 

88 

47· 
5 

20 

10 

170 
44 

214 

SENIOR DUTY POSTS TO BE MANNED BY OFFICERS BELONGING 
TO lAS CADRE OF HARYANA AS ON l. J.7S AND 1.1.84 

1975 1984 Difference 
Senior posts under the State Government 60 94 +34 
ChiefSecrelary to the Government 
Financial Commissioner 1 3 +2 
Commissioner 'of Division 2 2 -------------------,,--------_. 

• includes 'aD ad-boc increase of 27 posts. 
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J 2 3 
fI 

--.~-'~'--~' 

Secretary to Government in Commi-
ssioner's Rank 4' 1 +3 
Other Secretaries 3 -3 
Administrator.Command Area Develop--
ment Authority Nil· 1. +1 
Director. Haryana Institute of Public 
Administration Nil J l' -+-1 
Transport Commissioner Nil II +t 
Excise and Taxation Commissioner NiJI l' +r 
Joint/E>eputy Secretary to Government 19: 27 +8: 
Deputy Secretary. Planning-cum. l' ~ 
Director, Small Savinas 
Secretary to Governor 1 I 
Principal Secretary to the Chief Ministor 1 1 
Registrar, Cooperative Societies 1 1 
Additional Excise snd Taxation 1 
Commissioner 
Direetor of Food and Supplies 1 1 

Director of Industries 1 1 

Transport Controller 1 Nil -1 

Director. Town and Country Planning J 1 
cum-Urban Estates and Colonization 
Director of Public Relations. Grievances 1 1 
Cultural Affairs Bnd Hospitality 
Director of Consolidation. Land Records 
and Special collector 
Director, Social Welfare and Welfare of 1 
Scheduled Caste and Backward Castes. 
Director of ,.,dustrial Training and Nil +1 
Employment 
Director of Schoof Education Nil I +1 
Director 0f Panchayats Nil J +1 
Director of Higher Education- Nil +1 
Director of Supplies and. Oisp06atl). Nil +1 
Labour Commissioner.- 1 I 

Directer of TOlU'isl'lll JIln 1 +1 



J1 

-.-.----.,~.----- .-.:.......--=---:..-

2 3 
Director of Local Bodies Nil 1 +1 
Inquiry Ofticer, Visilance 1 1 
Deputy Commissioner 10 12 +2 
Additional Director of Industries 1 2 +1 
Additional Director of Urban Estates 1 
Additional Director, Consolidation Nil 1 +1 
,Additional 'Fra'nsport Commissioner ~iI 1 +J 
·Additional Registrar, Cooperative Nil +1 
: Societies 
.Additional Deputy COlJlmissioDer-cum- 1 12 +11 
'Chief Executive Officer, Dtstrict Rural 
JDevelopment Agency! Additional 
'Collectors 
.Join,t Director, Industries 1 Nil -I 
.Joint Registrar of Cooperldive Societies Nil -1 
:Administrator of Urban Estate, Nil -I 
IFaridabad --------------

60 94 +411 +34 
-7 J 

2.6 It is seen that out of a total increase of 34 Sr. Duty Posts under 
the Haryana Government between 1975 and 1984, the categories of posts 
in which !>izeable increase bad taken place are: Joint Secretaries/Deputy 
Secretaries (8) and Additional Deputy Commissioner-cum-Chief Executive 
Officer, District Rural Development A8ency/Additional Collectors/Deputy 
Commissioner (J 3). Besides certain posts of Directors and Addl. Directors 
have also been classified as Sr. Duty Posts. 

2.7 DuriDg evidence, the representative of the Dcpnrtment w.:s 
asked as to how tbe cadre strength of tbe All India Service'i was deter-
mined and what was the system of reviewing cadre strength. The Secre-
tary DP&AR stated that the review was undertaken after every three years. 
Review of the lAS Cadre is dODe under the Chairmallsb~p of the Cabinet 
Secretary and Secretary Personnel, Secretary Expenditure. and Chief 
Sec "ctary of the State included as Members. Review of the IPS Cadre is 
done .nder the Chairmanship of Cabinet Secretary and Home Secretary, 
Secretary Personn!!, Secretary Expenditure ~and the Chief Seeretarv of the 
State concerned ure included as Members. Review of the IFS Cadre is 
done under the Chairmanship of Cabinet Secretary and Secretary, Ministry 
'Of A,rieulture, Secretary PersoDDal, Secretary Expenditure and Chief 
Secretary of the State and Inspector General of F.nests, Department ot 

Aariculture arc included as MembeR. 
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As for the type of posts included in the cadres of these Services, Sec-
retary DP&AR htated :-

"The only basis for deciding whether these posts should be inclu-
ded in the All India Sen!ce cadre or kept outside is 'the impor-
tance of the post. For example, we try to see ·that' the POlts of 
technical nature need not go to the lAS. they may go to'the rele-
vant State Service. If the management content is more' and the 
technical content is less, we put it in 'the lAS". 

2.8 With regard to the criteria for fixing the cadre strength of 
these Services, the Secretary DP&AR stated that "the critedon was of 
Senior Duty Posts required 'in a cadre., He added; ,'. ' 
t "I , ",'" 

"The Cadre 'strength 'is' fixed afier geLting proposals from the 
States. The initiative con~es from' them. Their"propos~ls were 
examined and then a decision is taken. We see the work they are 
doing and consider the posts required for doing that work". 

I , , 

, 2.9 Asked by the Committee ~hether popul<1tion, territory or budget 
of. a State were taken into account for determining the cadre s,trengtb, 
the Secretary DP&AR stated the population and territory were no. criteria 
and budget came in only indirectly. 

2.10 Wbe~ the Committee asked f~r the criteri~ for fixing the Iltrength 
of lAS 'cadre in West Bengal and Bihar at 311 and 566 posts respectively 
whereas the coresponding figure for a small State like Haryana was 214 
the Secretary" Dl>&AR replied that :-

"These strength are there for the last many years". 

2.11 When' the Committee contrasted the lAS Cadre strength of 
Andhra Pradesh (337) with that of Haryana (214) in view of larger"popula-
tion and number of districts i,n the former State, the Slrcretary DP&AR 
added ;-

"Whatever may be the population, certain minimum administra-
tive Staff has to be there. A district whether it has two lakh 
population or one lakh, it should have a D.C. in Andhra 'the 
districts are big; in Haryana the districts are small". 

2.12 Asked by the Committee to justify the inclusion in Haryana lAS 
cadre of 12 Add!. Dt:puty Commissioner-cum· Chief Executive Officers • 
.I)istrict RU:'al Development Agency/Add!. Collect0rs, the Secretary DP&-
AR stated that additional Collectors DRDA had been included in ,connec· 
tion 'Yith t~e work of anti-poverty prosrammes, as bad been done with 
r~gard to some of the similar posts in other State cadres, but in Har)'ana 
a\1 such posts bad been included in the cadre. 



2.13 Coming to the IPS cad re the Committee asked for the justifica-
tion for fixing Haryana cadre at 88 whHe it was fixed at 195 in' a bisger 
State like Bihar. The representative of th~ Mini~t, y 'replle'd tbat somet(rnes 
new districts are formed due to increase in crime and population while 
these things were not taken into consideration earlior. 

2.14 With regard to the final authority for classification of POlts 
under the State Government as Senior Duty Posts the representativddf'thc 
Ministry stated that it was joint decision of the State and Cen\'ra'I,auflfori-
ti~s .. ",' 

C. Infernal Deputation Reserve 

2.15 Deputation Reserve is one of the elements of the Authorised 
Cadre strength. It i.s calculated at. the ratear. 22.5%. of tbe n~th1)crof 
Direct Recruitments posts in the Cadre. As a result of tbe study of tbe 
statement furnished by the Department it has come to light that tbeD~part
ment of Personnel and Administrative Reforms has been permitting ad hoc 
increases in the Deputation Reserve over and above the admissibl~ per-
centage. The ad hoc increases autborised' have been as h~~h, as 135% in 
Haryana Cadre. 122% in Tamil ~adu Cadre. 120% in KarnatakaCadre and 

.. 114% in Gujarat Cadre. In the case of Haryana Cadre of lAS •• whereas the 
admis~ible Deputation Quota wor-ks out to 20 only. 27 additional deputa-
tion posts bave been authorised by the DP&AR. bringing t'he tot~l to 47 
P()sts. The details gleaned out from the information' furnished by the 
Department are as follows: 

------------ •• _. - -- • __ • __ ._- -------~"'-~ •• '> ~--

Cadre Admissible Deputation Deputation Total 
Reserve @ 22.5% of the Reserve Deputation 
Direct Recruitment allowed on Reserve 

Quota ad bocbasis 

2 3 4 
. _ .. _.- "._--,--- .-,------- .---- .. -.---~--~- --.---.-

Andbra Pradesh 33 27 (82~~) .6'> 
Assaqt-Meghalaya 23 7 (30%) 30 
Bihar 35 25 (71%) 60 
Gujarat 21 24 (114%) 45 
Haryana 20 27 (135%) 47 
Himachal Pradesh 13 9 (69%) 22 
1& K 8 (@20% of DRQ) 4 (50%) 12 
Karnataka 25 30 (120%) 55 
Kerala 18 16 (89(~iO) 34 
M.P. 41 15 (37%) 56 
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t 2 3 4 

Maharashtra 34 30 (88%) 64 
Manipur-Tripura 14 I (7%,) 15 
Nagaland 5 5 
Orissa 22 6 (27%) 28 
Punjab 17 18 (106%) 35 
Rajasthan 25 16 (64%) 41 
Sikkim 4 Nil 4 
Tamil Nadu 27 33 (122%) 60 
Union Territories 22 Nil 22 
U.P. 56 38 (68%) 94 
West Bengal 31 21 (68%) 52 

2.16 Asked by the Committee during evidence to jUstify the internal 
deputation reserve of 47 for such a small State as· Haryana, the witness 
replied :-

"These are done as per requests of the State. ,. 

2.17 Expressing their dissatisfaction on the Ministry's explanation 
the Committee told Secretary that there !'eemed to be a mess somewhere in 
sanctioning of cadre strengths and suggested that the DP&AR should look: 
into it seriously. 

2.18 The Commlftee are constrained to observe that there seem to be no 
,clear criteria for determining tile cadre strength of lAS Officers for each State, 
'Tbe statement brougbt out in paragrapb 2.3 of this Report would show that 
.,tbe cadre strength does not bear any relationship to area, populaHon and Bud-
1Cetary outlay of tbe States, even granting there has to be some fixed strengtb 
ilrrespective of tbese factors. For Instance, tbe authorised cadre strength of 
lKerala (Area 39,000 sq. Kms; population 2.55 crores; Budgetary outlay 
iRs. 1145.7 crores) Is 191 wbereas that of Haryana (area 44,000 Sq. Kms; 

population 1.29 crores budaetary outlay Rs. 883.5 crores)is 214, Thus Haryana 
which is a State of almost tbe same size as Kerala but with half tbe popUlation 
and three-fourtb tbebudgetary outlay of Kerala bas 23 lAS Officers more in 
Its cadre strength. Further, Gujarat (area )96,000 Sq.Kms; population 3.41 
erores; budgetary outlay Rs. 1894,3 crores) wblcb is bigger than I1arYllDa, 
about 4, times in terms of area, more than 2 times in terms of population and 
bacleetary outlay has~almost the same cadre strength, And Punjab (area 50,000 
Sq. Kms; population 1.68 crores; budgetary outlays Rs. 1151.5 crores) which in 
every respect is biller tban Haryana bas lesser strength of 181. Tbe Commi-
ttee regret that Secretary, Deptt. of Personnel could not give any satisfactory 
.splanltlO8 for sucb alariDI aDomlUes. It Is evident that tbe Deptt. of 
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Personnel bas virtually divested itself of tbe r.es,onsiblllty or admlniflterln. 
the cadre in a manner tbat m~kes for its being geared up to face tbe cballen.~ 
Ing tasks of administration wit" bigh degree of mOf",e .. n4 efll~lency. Tho 
Committee cannot but depretlte this. 

2.19 The number of posts under tbe State Government classified as 
"Slmior Duty Posts" is at present stated to be the basic element of tb, 
autborised cadre strength. The Committee find that during the last ten years 
from 1975-84, the Senior Duty Posts under tbe Slate Governments have increas .. 
ed ~onsidcrably-tbe higbest increase being In the State of llaryana (57 per 
cent). From a comparatve study of the categorieS of posts classified as Senior 
Duty posts Ullder the Government of "aryana on 1.1.1975 and on 1.1.1984 the 
Committee find that out of a total increase of 34 Senior Duty Posts during 
the period, the categories of Posts in whicb the sizeable increases bad taken 
place are :-- Jt. Secretary/Dy. Secretary (8) and Addition.1 Deputy Commi. 
ssioner-eum-Chief Executive Officers DRDA/Addl. Coliector!Dy. Commiss-
ioner (13). Besides certain posts of Directors .nd Addl. Dlrecton wblcb 
were earlier not regarded as Senior Duty Posts were later classified as such. 
The Commi.ttee have been informed during evidence that the cadre strength 
was fixed "after getting proposals from the State (and that) tbe initiative 
comes from them." The proposals were thereafter examined and then a deci-
sion was taken. According to Secretary DP&:AR "we see the work they are 
doing and consider tbe posts required for doing tbat work." Accordillg to 
bim, "it was a joint decision of the State and the Centre." From the evi· 
dence of the Secretary DP&:AR tbe conclusion is inescapable tbat tbe increase 
in the Senior Doty Posts in various State cadres of tbe lAS and consequently 
In the authorised strength of cadres have been to say the least. irrational and 
for this not only the State Government bu( also tbe Department of Personnel 
and Administrative Reforms is equally responsible. In fact, It appears to 
the Committee that there ~ has been a deliberate attempt to indiscriminately 
expand the {AS cadre strengtb atleast in some States. Such increase in 
strength of cadres especially of small States is bound fo result in stag-
nation and thereby ~rustration amonK tbe officers after some years. Tbe 
Commit tee take a very serious view of tbis matter and strongly recommend 
that a high-powered Committee may be appointed to re,iew and rationaUte 
the authorised strength of tbe various cadres of the lAS on the basis of popu-
lation, area and budget of the States concerned. Tbe Committee would also 
like tbis body to nolve a measure of uniformity as between tbe various cadre!! 
in classifying posts under the State Govt. as Senior Duty Posts to be manned 
by tbe officers belonging to the lAS. A similar review and adjustments I. 
regard to IPS and IFS should also be ~ade baYing regard to relnant racton. 
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ODe 'of; lhe'rel~~ant': 'aaors for the JFS 'could be tbe forest area In eath 
State: 

2.20 The Committee note that the Internal deputations reserve element 
of tbe autborised cadre strengtb 15 at present calculated at the rate of 22.5% 
of the number of direct recruitment posts in tbe caclre. From the informa-
tJonfu;pished'bytb~' X>P&AR ilt re~pect of various lAS Cadres tbe Comioi. 
ttee 'have observed that the DP&:AR has been permitting ad hoc increases In 
theaeputatlonieserve over ~nd above tbe admissible percentage. The percent. 
age of 'qd hoc Increase'~ over the admissible deputation reserve so autborised by 
tbe' tentral't~ve~nment have been t. the extent of 135 per cent In H~~yaDa 
cadre,' 122 per cent In Tam'n Nadu cadre, 120 per cent in Karnataka cadre, 
ll~_'f,rc~n:t ,in p~ja~at' ca,dreaDd soon. I~ the case of Haryana ,cadr~" 
whereas tbeadmlsslble deputation quota works out to 20 only, 27 additlonai 
dej~tation po~ts bave 'beeD autbo~ised I)y tbe DP&AR bringing tbe totar"io 
47~~ch'posts"a~~inst the total SeDio~ D~ty Posts of 94 in tbe Haryana Cadre', 
The' ad hac in~re .. ses' of deputation 'posts of this magnitude the Committee 
reprclasprima facie highly"irregular. 

'\' ,.. ", ",.., 
Durlnge,vidence before the Committee the Secretary DP&AR maintained 

thai th~ inciease was made "as per request of the State." The Cooimitte~ 
are 'not satisfied with this view of the' Secretary. ID fact such an attitude 
bet'iays'a' wilfun un~oncern of the concerned Department of the Central'Gov'" . \ .' "',' , . \ '. ' , , .. . . , : ,~ . 
The Committe~ "quid like tile Deptt. of Personnel & Administrative Reforms 

I. ,\:' .' ( , •. _' '\ I' 

tocoilsciously check.this unbrl!llt~d increase in the internal deputation reserve 
elem'~nt of tbe auth~rised cadre '~trengthand bring it to tbe level admissible 
in ;tbt~b~ttesf possible time. 



CHAPTER III 

RECRUITMENT 

Ai Method of Recruitment 

3.1 Recruitment to Indian Administrative Service and Indian Police 
Service is made :-.. 

(a) by a competitive examination known as Civil Service Bu. 
Plinatiop condllcted by the Union Public Service COD1mission; 
and 

(b) by promoting substantive members of State Civil Service/ 
State Police Service. 

However, in case of Indian Administrative Service elections are 
also made from out of Non-State Civil Service Officers for 
appointment to the State/Joint Cadre of I.A.S. 

3.2 Recruitment to Indian Forst Service is made :-

(a) by 'initial recruitement from amongst State Forest Service 
Officers eligible to the State Cadre of IIl~ian Forest Servicej 

(b) by competitive examination, namely, Indian Forest Service 
Examination conducted by the UPSC; and 

(c) by promotion of substantive members of State Forest Service. 

B. Imbalances in the opportunities of Promotion to lAS etc. 

3.3 The Ministry have stated tbat one of the mothods of recruitment 
to Indian AdministJ ative Service, Indian Polite Service and Indian Forer,t 
Service is by promotion of substantive members of (j) State Civil Service. 
(ii) State Police Service and (iii) State Forest Service respectively. Accord-
ing to the provisions of the respective regulations for promotion to AU 
India Services the Selecrion Committee shall not consider the case of the 
member of the State Service unless on tbe first day of January of the year 
in which it meets, he is substantive in the State Civil Service/State Police 
Service/State Forest Service, as the case may be, and has completed not 
Jess than 8 years of continuolls Service, whether officiating or substantive, 

17 
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In the po~t of Deputy Collector or in any other posts declead equivalent 
thereto by the State GovefRment in -the case of Indian Administrativ~ 

Service, in the post of Deputy Superintendent of Police or any other post 
or posts decla red equivalent there' toby t~ State GovernmeDt in the case 
of Indian Police Service and in post included in the State Forest Service in 
the case of Indian Forest Service. 

3.4 Asked during eV>iden~ about the ~xtent of imbalanCl(ia the Pro. 
motion opportunites for JAS available to State Civil Service· Ofticer&' as 
between different State Cadres. the Secretary, DP&AR stated;-

"We have stud,jed this problem. There is considerable imbalance 
in the matter of promotion of State Civil Service to the lAS. We 
have made a study and in consultation with the States. we are going 
to take sorne temedial actio'ft. 'lb'Aadbra firadeth tbe junior most 
officer promoted is of 10 years'le"iiiolitybutin ' UP it is 28 years 
service man .. In Kerala tbe junior most man is with 9 years of ser-

. vice who has been promoted.' 'Tbereis a vlfrilltion. 
We have written to .the States to review' the PCS Cadre. We 

have asked for a detailed information from them ... 
There is un~reg'Ulatedand unsYsteMatic r.ecruitment ... 

. Oudntention,isto review PCS cadre of different States to sec 
, that some un'iform standards are brought about iri the Constitution 
of these services. It has. been pointed out that in some States 
people take 20 years in sameStlites they take only 10 years for 
promotion rrom pes. to 'I AS; 'There' is 'unsystematic recruitment 
to !the PCS. We have talcon up that aspect with the States to review 
so that cadres are systematic scientific and promotion prospects 
arc more or less even". 

3·5 The Department of Personnel have. in a written communica-
.tion, indicated the timet-akenbyStates Civil Service Officers for inclusion 
in 1he JAS Select List as follows ;----------. ----- - " ..... _-_._------

Name of State TIme taken ----- -- --_.""- --._--_. ._----------_._---
Andhra Pradesh ~O years 
Assam 22 years 
Bihar 28 years, 
Gujarat 25 years 
Haryana 17 years 
Himachal Pradesh 13 years 
Jammu & Kashmir 20 years 
Knroataka 12 years 
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Kerla , years 
Madhya Pradesh 17 years 
M;",harasbtr, 18 years 
Manipur 14 years 
Megbalaya 22 years 
Nagsland 13 years 
Orissa 2S years 
Punjab 23 years 
Rajasthan 22 years 
Sikkim 15 years 
Tamil Nadu 12 years 
Tripura 14 years 
Union Territories 18 years 
Uttar Pradesh 28 years 
West Bensa1 25 years 

3.6 Tile Committee Do.te dial"" time take. by State CifU S.nlce 
O~ .... IQr gett.iP.I iDcladecllD __ S.t l.ist ror promotion to lAS vlrles 
fro. U,e.o.aeextreJlle of 2880d25 yean. v.p .... d West Benlal Cadres t. 
theoth.:r 'extreme of 10 and 9 yean • A ....... Pradesb and Kerala C .... 
respectively. Tile Coauaittee recMl8la. tbat tile DP4tAM. sJiould a.lIt 
th& States, In5yttem.tisiQg tb. reenitme.t'to Ci"r Services On ascieoiUlc 
hasis so that unUormopportunlties are available to the State CiviiSenice 
Cadres of all the States for promotion to lAS. 

3.1· TheCOIIlIIlktee woahl· aho a,,*lt an analysis of the promotional 
oppo.tunltles avalIDleto State 5ertiee Oftken to IPS and IFS alld the act-
Ion taken to eDlure availability of uaifrom opportunities In an tlte' States in 
respect of these All India Services also. 

C. Direct Ret.'~uitme1tt to Indian Forest Service 

3.8 It has. heeD sta ted by th~ MinistrY that in the absence of standard 
formula for the calculation of vacane<ies in the InQian Forest Service, the 
in-take of direct recruits to tb,.t Service bas 811 {lIons been on ad hoc basis. 
It has been ~dmitted that this has resl,J.lted in a wide cadre-gap in various 
cadres of this Service and to meet the shortage the in·take bad to be stepp-
cdup'in 1976 und subsequently. 

3.9 Askc;d by. the CeDu~~.~4 tIS to . why th~ WIS uncertainty in the 
number of posu lJ.V~ilabJe for dQ,t re<:\ll'itmW over a period of a de.ca4e 
sioce 1966, the 1'Of(esOJItative oftbe 1»'4c.AR stNOel during evidence 'baa 
the Service havina bcenconstituted OD lit July, 1966, the initiul formatjol 
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of cadres from out of State Forest Services was challenged .iIi Court b~ 
those State Forest Services Officers who were not selected. ·As a result of 
this litigation the Supreme Court quashed in 1969 the initial constitution 
of the Service on the ground inter alia that it was irregular to appoint Chief 
Conservator of Forests, who was himself a candidate for IFS, as a member 
of the Selection Board. 

3.10 With regard to current recruitment plans to fill the cadre gap, 
the witness stated that from initial recruitment of 20-25 candidates Jl year 
the position stabilised by 1976 when the number taken was one hundred. 
By )981 the number taken was one- hundred and twenty. The work of 
Indian Forest Service waS tr(1nsfel red to Ministry of Agriculture on lst June, 
1983, and they were advised to apply the standard formulae for recrutit-
mcnt to the Service as was being done in the case of lAS and IPS. 

3.11 When the Committee pointed out that in view of the above 
position the intake should be increased, the l.G.F. agreed and stated while 
till recently it was about 100, now'I50 were being taken arid next year 200 
would be taken. On being pointed out by the Committee that at this rate 
the gap could not be filled even in the next fiive year s, the LG.F. explained 
that tbe examination was being held at All India level and all the good 
candidates were being taken. If the intake was increased steeply, the qua-
lity of the intake was bound .to suffer. With regard to reasons for shortage, 
the Secretary, DP&AR slated :-

"The cadre strength is incrensed, but the intake is not possible to 
that extent. It must be phased and because of that the number of 
officers in forestry is less." 

3.12 The Committee' are alarmed at tbe gap between the authorised 
cadre strengtb of the Indian Forest Service and the number of officers In 
position wblch is currently as high as 523 in the total authorised cadre 
.trength of all tbe cadres of 1996. Tbe Committee feel tbat unless tbe annual 
Intalte in respect of this Services is substantially Increased, it will not be 
posslble to cover this gap Cor a long time to come. Tbis would naturall)' 
ltieet adYersety the Forest Administration in tbe country. Tbe Committet 
do not fully agree witb the Government's view that a larger Intake would be 
at the cost of the quality of recruits· They recommend tbat tbe rate of recralt-
ment to the Service should be increased to sucb level as will enable the exist. 
Ina cadre gap to be conred substantially, if not fully, within tbe next 5 
)'el,.. 



D. Weight age of marks for Personality Test In Indian Forest Srrvlce 
" ~ 

3.13 It has been stated by the Ministry whereas for tbe lAS aDd 
IPS weightage of marks for Personality Test is 12.2% of tbe total marka 
in the Civil Services Examination, in the case of IFS the weightuJC of 
marks for Interview Test is 22.2% of the" total marks, in Indian Forest 
Service Examination. 

3.14 Asked by the Committee during evidence to justify tbe higher 
weightage prescribed for Interview Te~t in the case of IndillO Forelt 
Service which has a technical orientation, in contrast with otber two servi-
ces, the representative of DP&AR stated that a new pattern of Civil 
Services. Examination was introduced jn 1979 in accordance with the 
recommendations of Kothari Committee. The issue of the pattern of 
examination for IFS was also referred to Kothari Committee wbo recom-
mended that recruitment to the Indi<Lll Forest Services should also be 
made under the Civil Services Examination. The Govt. then consult-
ed the Unio~ Public Service Commission who were of the view that the 
examination for Indian Forest Service would continue to be conduct-
ed separately taking into consideration the difference in the natnre of 
duties in the Service. The Government accepted the view of the UPSC. 
So while the pattern of Civil Service Examination changed with effect 
from 1979 resulting in reduction of percentage of marks earmarked for 
Personality Test therein, the corresponding percentage continueJ to be 
22.2 per cent for Personality Test in Indian Forest Service. 

3.15 The Committee then pointed out that a reduction in the percen-
tage was called for in IFS Examination also while it had been reduced 
in other two ~el vices. The representative of the DP & AR stated that they 
had not reviewed the pattern of examination for IFS wherease that 
of other services had been done. The Inspector General of Foreats then 
stated :-

"We have gone through this question Rnd we are going to 
refer it to the UPSC to get it reduced." 

3.16 The Committee Hnd that wbcrea8 In the case of Civil Serl'lces En .. 
mlnation. which is the source or recruitment to lAS aDd IPS. tbe wel.bta.e 
of marks for Personality Test Is 12.2 per cent of tbe total markl, In tbe caN 
or IFS the weightage or marks for Interview Test remain. a. 22.2 per cent or 
tbe total marks. The Committee feel that tbere is need to maintain ualr ... 
mit)' in the weightage for Intervie,,· Test, more so In tbe ule or In diaD 



Forelt S«tk. ex __ "'- .1, tlle-8e"Ke to ~bich it caters. has t~hnie.l 
orleatatlon. They therefore recommend that steps should be initiated at the 
ea ..... to I'tMewthe paHernof exa.mnatiOta for Indian Forest Service "lth 
a vlflfr'intel' alia to bt.nl~wn the percentage of marks for Interview Test to 
th.leMl.ef those .rma.ked for Personality test ia the Civil Service EX_D. 
atielt.-

E. Review of Recruitment Standards 

3.17 The Kothari Committee recommended a continuing review by 
the 'U.SC and the Department of Personnel, of the standard of recruitment 
fontlevarious All India and Central services. In the follow-up action 
taMb st&tement supplied by the Ministry, they have merely indicated steps 
tak~by'he UPSC to have an evaluation of the examination system. 
Ask~ by the Cemmittee whether it was not desirable to evaluate the -
8t&1I4ads of the successful candidates by suitable means in order to satisfy 
aboot- the standard -of recruitment, the representative of the Ministry 
stat04 :-

" ..... .1 would like to submit that the r{'port of the Commission has 
been as follows: 'The Commission has been receiving reports 
from tho ~mpetent authorities on the performance of JAS officers 
in respect of the first five years of their service including the 
probationery period. These asses~ment reports are expected to 
enable the Commission to review the scheme of examination and 
the procedure of recruitment and undertake studies in depth in the 
relevaBt areas. It may, however. be staled that the new scheme of 
Civil Services Examination was introduced only in the year 1979 
and 'Bmeaningful review of the examination and allied procedures 
caft be undertaken only after five examinations have been held. It 
is 'Only in 1981 that the fifth eXamination in the series was conduct-
ed and the proce~s will be completed by the middle of 1984. The 
question of comprehensive revei w of the Civil Services Examina-
tion can be considered 'after 1984. The assessment report in 
respect of the officers appointed under the new scheme will be 
helpful in such a review whenever undertaken.' .. 

3.18 Tbe new pattern of Civil Service Examination was iDtroduced In 
1919:'AI by now 5'exandnatlons b.ve been beld ander the revised pattern, it Is 
tlai~ to reTfe'"an' e'llliJllte the new system of Civil Service Examination to 
ftDcI'oat'whetber It I. really an improvement over the previous system and ia 
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t'belight of the study to make Such changes ID the system Gf enmblatloD al 
mly be necessary and desirable. 

F. Broadbasing the Recruitment 

3.19 Kothari Committee had stressed the need to broad base the 
recruitment to the All India Services in order that sections-of the commu-
nity 'and parts of the country which arc under-represented in'the'bi'ber 
.ervices have a more balanced representation. 

3.20 Asked during evidence as to what precise action had 'been taken 
in this regard, the representative of the DP&AR stated :-

"I agree that there is need to broadb.8~ ;tibe recruitment to 
the All India Services and we haveal80 done much work on this. 
We have considered all the relevant facton, which will strengthen 
our system by broad-basing and helping the candidates coming 
from rural areas. First, the emphasis on English has been1'educed. 
The standard is also of only Matriculation. The nature of 'this 
paper is only qualifying. The marks wi)) ftot be a6cied' for 
computing the rank. We have given the option to the c8r1dldates. 
They have the option to answer the subject papers either in English 
or any of the Indian languages included in the Eiaht~chedule to 
the'Indian Constitution. The weigh1age on General Studies is also 
reduced. The marks for the optional papers ~rr)' 1200 marks, 
the General. studies papers carries only 600 marks, that is about 
SO per cent.... Lesser weightage has been given ,to the interview 
test, i. e. 12% marks now; and earlier jt has been about 17%. 
In addition, the interview board could allow the canditate to 
answer in any Indian language .... Additional p:Jpers of post-
graduation level for lAS and Indian Foreign Service which were 
there in the earlier scheme of examination have been dispensed 
wi'th in the new system of examination. Government' beifieve , 
that it will help very much in attracting the candidates from 
rural areas." 

3.21 Asked by the Committee as to what was the propoition of 
"recruits in 1980, 1981 from rutal and urban areas, the representative of 

1tre Ministry added :-

........ -It may be submitted "tb'at we do not have any . statistics or 
any yardstick or criteria to demarcate and define as to what are 



24 

rural- and what are urban areas; because education has spread 
aeneraUy to all areas and census figures are taken in a ieneral 
way ...... whenever we referred to Commi<,sion (UPSC) to supply 
statistics, invariably the reply is that no such statistics are 
a vaHa b Ie." 

3.ZZ When the Committee pointed out that with regard to rural area.s 
it should be noted that children started their studies very late there, the 
Secretary DP&AR replied that the question was taken up _ with the State 
Governments but they stated that nowtdays educational institutions had 
sprelid throu~bout the length and breadth _ of the country. He added 
tbat :--

"People do not wait indefinitely to complete the education even 
these days. This difference may have been alright to begin with. 
But now most States say that age should be reduced." 

3.23 When it WRS pointed out by the Committee that Government 
after all, could not be so helpless in distinguishing recruits from rural areas 

. especial1y if addresses of parents were gone into, the Secretary DP&AR 
stated: 

"The difficulty is somebody is coming from a rural area in U. P. 
but may have studied in Allahabad, ...... a well to do man living in 
the village can get his ward educated in a town. The boy's father 
in the village can be a rich Zamindar, or a business man even. 
Similarly employees of the Government may be working in urban 
areas but they may give the rural address. '. 

3.14 The Committee emphasise the need for creation of conditions in 
which the larger masses of the people, particulary those living in tbe rural 
area. who did not have the benefit of education through the medium of 
English, have an equal opportunity to compete with the candidates belonging to 
urban elite. In this connection the Committee wclcome the various measures 
Introduced in this bealf in the examination system and hope tbat these 
measures would be actually implemented in the spirit in which they have becn 
concelnd. The Committee would suggest that tbe scheme for coaching of 
SC/ST candidates to take the civil services examination could be extended to 
other Backward Classes also so that larger number of candidates belonging to 
weaker se~tioD$ of OQr society COQld come out successful in tbe examinations. 
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G. Reapptaring in Civil Services Examination by 

IPS/IFS Probationers 

3.'2~' In the context' of tbe problem of Indian Police Service and Indian 
Forest Service probationers opting for other Services during 'the course or 
thei,rtfaining, the Committee had in their 89th Report (1975-76) (paras 1.37 
and 1.38) linleralia,recommeaded that govern'ment might appoint Expert 
Committees to 10 into the features of the two services which ,made them 
less attractive than other Services. Government had then replied, amona 
othor things. that the matter' would be examined fUl'thor altingwith thci 
recommendations of Kothari Committee on Recruitment Policy and 
Selection Methods. In their Report (paras 3.59 and 3.60), Kothari Com-
mittee had recommended :-

·'ltmayfttrther be observed that the existing system which permits 
that candidates qualifying for and joining the Police or the Central 
Services, may appear at the Civil Services Examination to improve" 
their carrier opportunities, has come in for serious critkism from the 
National Academy of Administration and the respective employing 
departments. They complain that suoh proba1ioners neglect their 
training· at- both the Ac::tdemy and . the Departmental Trlfining 
Institutions. ,Some of them keep on appearing io examinations 
until they exhaust the admissible number of chances. 

The preseot practice obviously is Qot desirable. The number 
of such cases would be very small with the proposed restriction 
on the total number of attempts permitted to a candidate. Even 
so, We think it wrong that the very first thing a young person 
should do in entering public service is to ignore his obligations to 
the service concerned, and instead spend his time and energy in 
preparation for reappearing at the UPSC examination to improve 
his prospects. This set a bad example and should be discouraged. 
We recommend that commencing from the 1977 examination, 
candidates once appointed to the All India or Central Services 
(Class 1) should not be permitted to reappear at a subsequent 
examination without resigning from service. (On introduction 
of Phase II of the Civil Services Examination scheme, candidates 
joining the Foundation Course will not be permittQd to ,ea.pperat 

, the Main Examination)." 



3.26 In their no to on the follow up action taken on the Report, the 
Government have stated that they han decided tbat the candidates 
already appointed to a Service on the results of an earlier Civil Services 
Examination will be considered for appointment in Services to the extent 
shown below: 

51. No. Services to which 
appointed 

Service for which eliaible 
to compete 

1. 

2. 

3, 

Indian Police Sevicc 

Central Services Group 'A' 

Central Services Group 'B' 
(includina Civil and Police 
Services in Union Territorios) 

lAS. IFS· and Central Services 
, Group 'A'. 

lAS, -IPS and IPS. 

lAS, *IFS IPS and eeatral 
Services, Group 'A', 

-'IndiaD Foreign Service. 

3.27 Asked by the Committee during evidence to atate . the rationale 
behind Government's policy to allow IPS/IFS probationers to appear in JAS/ 
Central Services etc .• the Secretary DP&AR explained :-

"The Kothari Committee has recommended that once an officer 
qualifies for any of these services, be should not be allowed to 
appear again for lAS and IPS. This matter was considered and 
Government took the view:that at the young age people should not 
be denied the prospects of going higher. If they are "ithin the 
age limit and if they wish to compete. they should not be deprived. 
Each one has three chances and he sbould be allowed to have 
three chance!!. It may not be fair that one who was selected for a 
lower service should ~ot be allowed to appear for higher service. 
This wa'! the considered view and it was decided that youngsters 
should have the opportunity to go higber." . 

3.28 On being pointed out by the Committee that this indicated that 
promotion prospects were brighter i~ lAS among all three All India 
Services and thererore probationers were more attracted towards lAS' the 
representative of the DP&AR contended that he had already submitted that 
promotion prospects had to be higher in some of the All India Services. 



3.~9 The Committee would Uke to polot out tbat tbe Kotbari Committee 
in Par. 3.60 of the report pointed out :-uWe think it wrong tbat the very 
first tbing • younl person shoald do Ia enteriDI public services is to ignore hi. 
obligation to tbe service concerned, and instead speDd Ills time and energy in 
preparation for reappeariDI at tbe UPSC examination to improve bis pro-
.pects. This sets a bad example aDd sbould be discouraged." Tbe 
Committee urge upon tbe Goyt. to review tbelr decision regardinl allowing 
tbe probatiooers to reappear in the CivH Service examinations to improve 
tbeir prospects. If it i. still considered necessary to allow tbis, tb. Com-
mittee suggest tbat It .. IY be limited to only one chance after a person enters 
a Civil Service. 



CHAPTER IV 

ALLOCATION OF SELECTED CANI)WATES 

A. Allocation to .State/Joint Cadres 

4.1 The candid&tes appoinu;d to the lz:d.j~n Administative ,S,:r¥i4:e/ 
J~Qian PQli~e $ervice/lndian Forest Service . .in accp.rdance .with\.\he.,pio-
visions of the Indian Administrative Service (Appointment by P,nllUQ\iqll) 
Regulations, 1955. Indian Police Service (Appointment by Promotion) 
Regulations, 1955 and the Indian Forest Service (Appointment by 
Promotion) Regu\.Hions, 1966 and for that matter of the officers appointed 
by selection from non-State Civil Service to the Indian Administrative 
Service are allocated to the State to which the officers concerned belong. 

4.2 In a memorandum it has been represented to the Committee as 
follows :-

"To achieve the objective of national integration, the members 
were of the view that the preference of only top 25 per cent 
candidates should be taken into account in the allocation of 
selected candidates to various State/Central Cadres. The remain-
ing candidates should be a\1otted to different States according to 
the present system." 

4.3 Regarding the present system for allocation of successful candi-
dates to State Cadres, the Secretary, DP&AR stated during the evidence 
that :-:-

"The present system of allocation is dependent on the number of 
vacancies. 50 per cent are filled by insiders and 50 per cent are 
filled by outsiders. that is tllose who do not belong to that parti-
cular State. The allocation is made entirely on the basis of their 
rank in the examination and the preference given by them. 
Suppose in Haryana, there are four vacancies in a particular 
year. Two will be from amongst the candidates from Haryaoa, 
and two will be from the States other than Haryana. The 
allocation of first .two seats from Haryana will be made to those 
who have given first preference from Haryana and who are in 

28 
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'f'anlG h;ghe~ titan others. Suppose .. ten . candidates , haIJe qluilified 
I f-rom Haryana. Onlythe·first two will- be . Bt10tted - to ,.f{aryall&. 
Similarly, from the outsiders' quota, whoever>has ·got 2·hiiber 
rank and who has given preference for lIaryana· wi1l '1!Ie ',allotted 
to Haryana." ' 

\4~4 As to how the candidates who have secured quite a high rank are 
allocated to different States, the representative of DP&A'R added :-

"Before the examination, they are asked to indicate their pre-
ferences. The entire country has been divided ,into five Wiles ... 

I Each candidilte who is taking .the examination is -rcqui1ed,lo 
indicate his first preference and second preference in each ZOIJC •••• 

The U PSC sends that data to us along with the result of the 
examination. On the basis of the preference, the .Ilocations are 
made .... If there are no insiders,' the vacancies -will 'go to tbe 
ou tsiders:" 

.4.5 To-. the Committee's query whether allotment of an officer to the 
State to which he belonged would be better in the interest of.admini.strAtiq~. 
the Secretary DP&AR stated that in that case the services would lose their 
All India character. There was rather a demand that all officers should be 
allQttQd to Slates other than the one to which they belonged. To have an 
all India perspective, if there were outside elements on key posts, they 
WQuld be better able to resist local pressures. Askcdby -tbe Committee 
why was then -a two tiersY$tem of alloting 50 per cent iQ.Siclers and SO per 
cent outsiders to a State cadre adopted, the witness stated that the pro-
posal before Chief Minillter's Conference to change the ratio of 1 : 1 to 
1 : 2 in favour of outsiders was accepted by some of the States, only while 
oth ers were of the view that it should remain 50 : SO a8 at present. 

4.6 Regarding officers promoted to the AIJ India Services, the witness 
stated that the difficulty about alloting them to outside Sta.tcs was tb" 
they came into AIl-India Services at a very advanced age, when it was not 
convenient for them to move out of the State and learn the languaaes. 
rules ao<l ~egulalions of the other States. The question of ,,"Io.t.ti... thelD 
to outside States was also placed before the Chief Ministers' Conference 
but they did not agree. In contrast, direct recruits come' into Services at a 
young agc.and they did not have family problems:of. tbat I m!tpiaude •• 
thOle of promoted officers. 



4.7 On a'suuestion being made that promoted officers being very 
senior and experienced, posting them outside States might enhanGe national 
illtcgration and they would be in better position to resist local pressures, 
Secretary DP&AR stated :-

"That is really an ideal thing. But I do not know how far it is 
practical at the aae of SO for a man to go and familiarise himself 
in new surroundings ... I doubt if that is possible Perhaps many of 
them may '-eCuse the promotion and say: sorry we are not inter-
ested in prombtion." 

4.8 Asked by the Committee whether the 50: 50 ratio was being 
strictly followed in aU the three Services, the representative of the DP&AR 
statec\ :-

"It is absolutely followed without any deviation. No exception ... 
In all the t~ree Services." 

4.9 The follow ina statement was subsequently furnished by the 
Ministry indicating the cadre strength. number of direct recruits and the 
number of outside direct recruits in each State cadre of the Indial1 
Administrative Service :-

Cadre Streatb " Direct Recruits in lAS 

SI. Name of the State/ 
No. Joint Cadre 

1 2 

1. Andhra Pradesh 

2. Assam-Meghalya 

3. Bihar 

4. Gujarat 

~. Haryana 

6. Himachal Pradesh 

7. J •• mu &: Kashmir 

a. Karnataka 

Cadre 
Strength 

3 

337 

222 

359 

224 

214 

128 
107 

263 

Total No. 
of direct 
recruit~ 

4 

242 

130 

268 
174 

126 
79 

57 

173 

<as on 1.1.1984) 

Number of out-
sider direct 
recruits 

5 

139 

94 

150 

166 

86 
59 

39 

102 



~l -1 2 3 4 S 

9· Kerala 191 123 S8 

10. Madhya Pradesh 407 273 243 

11· Maharashtra 349 244 164 

12. Manipur-Tripura ]29 78 61 

13· Nagaland 48 32 19 
]4. Orissa 209 ISS 84 

15. Punjab ]81 131 S2 

16. Rajasthan 2SS 178 115 

17. ·Sikkim 47 26 4 

18. Tamil Nadu 292 223 104 

19· Unio~ Territory 209 129 110 

10. Uttar Pradesh 566 383 186 

21. West Bengal 311 215 108 

4.10 Tbe Committee leIS merit 10 I graduII iacreale ill tbe percentale 
of outsiders io tbe Stlte cadres. Tbis would e.lble the c .... e oIIeen HrYi., 
within the State to be largely above local preslurel. Moreo,. tbls woold 
also lead to national Integration, wbich il tbe Deed of tbe boar. 

B. Inter-Cadre Transfers 

4.11 On the Committees' enquiry whether Government allowed 
transfer of Officers from one State Cadre to another, Secretary DPclAR 
replied in the affirmative stating that normally no AIS officer was allowed 
to be transferred to the Cadre of his home sfate except on compassionate 
grounds like unsuitabHty of the climate etc. The witness added :-

" ...... The policy provides that on compassionate grounds aDd on 
the ground of proven hardship, if Government are satisfied, in 
those cases, he (the officer) may be transferred from one State to 
another State not necessarily to home state." 

• The number of officers in the Sikkim Cadre of the lAS includes 21 
initial recruits also. 
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4.12 In" a note on' cases of transfers from one cadre of Alllndi:i 
Services to another during last five years, with reasons for transfer, the 
Ministry ·.have stated that the inter-cadre transfers of the members 
of the Indian Admini~trative Service from one cadre to another 
cadre of the Service. are permitted under the provisions of Rule 5(2) of the 
Indian Administrative Service (Cadre) Rules, 1954, which reads all 
follows ;-

"The Central Government may with the concurrence ·of the State 
Governments concerned, transfer a cadre officer from one cadre 
to another cadre." 

4.13 In accordance with the prOVISIOns of this rule, the Central 
Government have been permitting inter-cadre transfers since January, 1983 
on the following grounds, namely :-

(i) in public interest; and 

(ii) When the two All India Services Officers borne on different cadr'es 
marry. 

Cant js, however, taken to ensure that, as far as possible, the officer cen-
ccr.ncdjs. not. transferred to his/her home State on the ground· (ij) aboyc; 

. ,... 4 •. 14·. As . roga-rd, inlClr .. oadrotransfers prior to 1993, the requests of 
intet''1cadre lraR.~ wCTccC)nsiderect on the grounds ;-

I 
(j) In pu~licjotere~t, 

(ii) When two All India Services Officers borne on different cadres 
married; 

(iii)· When the climate of the State of allocation was injurious to the 
health of the officer or the spouse or the dependant children, 
and . 

(iv) 00 compassionate grounds on morits of each case. 

Care was, however, taken to ensure that as far as possible, the officer 
concerned did·not get transferred to his/her home State. 

During the year 19&3. only three inter-cadre transfers have been allowed. 
All of them were on ground of marriage between All India Services Officers 
borne on different cadres so as to bring the couple in one cadre and none of 
these Offi(jeflf has been traDsferred to hisfber home Sta.t e. 
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4.1S A stat~ment indicating ,inter~cadre' transfers of lAS offi~ers 

permitted alongwith the reasons, from 1979 to 1983 is given below :-

According to the statement furnished by tbe Ministry the Dumber of 
Inter-Cadre Transfer of IPS/IFS officers during the last five years as also 
the reasons therefor were as follows ;-

Year 

1979 
1980 

1981 

1982 

1983 

1981 

1983 

Marriage Compassionate Medical Health Public 

2 

2 

2 

2 

grounds grounds Interest 

Indian Police Service 

2 

2 

3 

1 

Indian Forest Service 

1 

Total 

-_._----... 

2 

4 

3 

6 

2 

17 

1 

1 

2 



•• 16 The Com$lttee aa. that'.rl" the S )'et.n from 1"9 to 1983, 
!O lAS olllce~I' and '17 ips' 'ofIi~~~ .'ebeen perndtt,d * chanae' or their 
cadrf. Between, \9f~ and 1983"ODI7 .. 2 ~~c~ or the .neUan ~or~t SerYice 
were p,ermltted ~ c~~~I' or cadre. tbe arOUJ!'5 OIl ~hicb thepermluion wa, 
Ira~~~~.1!~!,~ : ~~r.~!le.'. c_~~~~~~~e~~d~,healtb aDel,in, (tablic iaterelt. 
Tbe; Committee tr"lt tbat request. of tranlfer f~m one cadre $0 another •• 
considered strictly on merit and. no extraneout inlluences are allowed to 
determining the declsloD of tbe GonrDmeut In tbe matter. 



CHAPTER V 

P1\ YSCA'L'ES . ANO PROMOTION PROSPECTS OF 
AtL INDIA SER'YlcES 

, A. Pay S~qJes 

S~1 In a noft-Jjft~ '~morandum, It has been su,geS'ted 'to the 
Committte that :-

"The time bas come wben pay scales lJld promotion prospects of 
the three All InC1iaS'erviccs are made one and' 'the same. Much 
or the interolServicebickerinls and dissatisfaction amongst mem&;:·/,s 
of IPS and Indian Forest Service is just because of this ,Inrinl 
disparity. " 

5.2 Reacting to t~lbove SU8se&tion dOrbtg evidence, th~' Secretary 
Df4;AR explained the politipn OD pay sc.l~s u follows: 

h J '.. ... .. " , 

"1 think it would be better to walt for the views of the Fourth 
Central Pay COb\ihlssibn which hi. ~ &et up. At the mOllleRt. 
of course, their junior scales' in 'all the three services are some 
atartini' ff.a Ri. 1.01 .. ~ 'Ieiaa' Qpta RI.1300. Jdtbe senior 
scale. ' •• ere -i8' •• liIllt diSparit,. The JAS senior scale is frOm 
Rs.I200-2OO& •• d iatbePolibe Sen-lee iti. from Rs. 1200-1700 
aDd in the Fotnt Senlct it isftoDi'R:s. 1100-1600, No doubt all 
tbCR three Ilre all India .. ,viets. But the pity scald depend Od 
the nature of the post as abo tile responsibility or the type of 
work they have to do, Keeping all tbese in view, the earlier 
Pay ComlDi'~ODS had bteJiree4)mmendinj'aJi,ln,ly different Pay 
scab •. " 

-
5.3 10 a wrh&eQ Dote indicatio, lIbw the ebloJUmeuts ()f All Iidia 

Ser.ice$ Ofticers eoml1arowitb ,t~oso at tbe '.Im~ wbed services were ton-
atituted; the Mioi.tty Ita" stated tb ...... ~le.; of Ply/pay admissible to 
tbC Indian Adminilr,:tive Serv1cc _ad In4'... Police Service siDce 1954 
oowards as liven below : 



Seatee of pay/pay admissible to Indian Administrative Service/Indian 
Police Service since 1954 onwards. 

lAS 

Junior Scale 
Senior Scale 

Selection Grade 
Supertime Scale (i) 

Gi) 
(iii) 

IPS 

Junior Scale 
Senior Scale 
Selection Grade 

Supertime Scale (i) 
(ii) 

(iii) 

1954 

Rs, 
350-950 
850-1800 

2250/-
2500/~ 

3OO0/~· 

f, 

350-850 
600-1150 

1250/-

1450-1650 
1650-1950 
1850-1250 

, 

1960 1973 

Rs .. Rs. 
400-1000 700-1300 
900-1800 1200-2000 

1800-2000 2000-2250 
2500-2750 .2500-2750 

3000/- 3000/-
3500/- 3500/-

400-950 700-1300 
740-1300 1200-1700 
1400/- 1800/-

1600-1800 2000-2250 
2000-2250 2250-2500 
2500·2750 25oo-n50 

5.4 The 'Ministry have furtheJstated tbat with effect from 20th April, 
1983 tbe post oflnspector General of Police of the State Governments was 
redesignated as Director General and Inspector General of Police and was 
upgraded from the scale of pay Rs. 2500-2750 to the fixed pay of RI. 3000 
p. m. Also the Selection Orade of the IPS was revised from the fixed pay 
of Rs. 1800 to the scale of Rs. 1800-100-2000. 

5.5 In anotber written Dote tbe Ministry have informed that anomalies 
of serious consequences in the pay structure of All India Services l'is-a--;is 
State Services came to tbe notice of tbis Department during the last few 
y«<ars. In fact a stage has been reached that in a larae .number of cales the 
officers of State Services would be drawing pay in scales of pay higher thaD 
that .admissible to All India Services officers of corresponding level or 
Beniority~ Information was collected. from various States which revealed 
that there has been tremendous upward increase in the pay ,scales of State 
Services in the recent years while the pay scales of the AU India Services 
have ~ol been revised after 1.1.1973. In many States new scales of 



pay have been introduced in the State Civil Services which are higher than 
the senior scale of the 1. A. S. For instance, in Assam there is a scale of 
Rs. 1600-2100. In l1aryana. there is a scale of Rs. 2000-2200. In Megha-
laya. there are scales of Rs. 1600-2300 and Rs. 1800-2500. In West Bengal, 
there is a scale of Rs. 1600-2250. There are scales of Rs. 2300-2700 
and Rs. 2700-3000 in the State Civil Service of U. P. In Bihar, there are 
scales of Rs. 2400-3000 and Rs. 2600-3200. These pay scales are much higher 
than the supertime scale of the I.A S. This is in a way seting a 
trend of establishing parallel Services in the States equal to or even higher 
than the lAS and other All India Services. 

5.6 The Committee feel that tbe pay scales applicable to the All India 
Services are not attractive enough to draw talented persons to the Services. 
Since 1960, tbere has been little change in the Junior, Senior and Selection 
grades and absolutely no cbange in the Supcrtime SCllles. It Is admitted 
that serious anomalies have devdopcd as a result of many State Governments 
having revised upward the scales of pay of th(State Civil Service Officers 
which has resulted in the State Civil Service Officers' pay beinl more than 
that of All India Service Officers of the corresponding level. The Committee 
feel concerned at this state of affairs and recommend that tbese racts sbould 

. be duly placed before tbe Fourth Pay Commission and trust that tbe Com-
mission would keep these in view while recom;nending the new pay structure 
for tbe All India Services. 

B. Promo/ian Pro.l'prcts 

5.7 With regard to the promotion prospects in All I~dia Services 
the representative of the Department stated during evidence that: 

"We cannot say (that there is) disparity, in the sense that each 
service has got its own line of promotions. In the Forest Service, 
you have Conservator of Forest; there is also Chief Conservator 
of Forest. There are posts like Inspector General of Forests, etc. 
Each service has got its own hierarchy of promotion. Police has 
its own hierarchy-So P .• DIG, 10 and all that. So each service 
has got its own" line of promotion. Areas of operation, areas of 
work these are different. Naturally, promotions are different. 
lAS i~ a general service. These are services for a particular 
function; Forest Service i.. for forest function alone.' So. you 
can't have equality in all respects, whereas you have only one 10 
(police) you ha ve so many Secretaries of Government. You can 
have only one Chief Conservator (Forest). All these are different 
areas of operation. By virtue of the structure of each service, its 
area of operation dIffers, its work differs. tJ 
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5.8 Alked by the Committee to confirm whether representations in 
thisresard were beiDS reeeived from All India Services other tban lAS 
demanding -the ·samepromotion prospects which are available to Indian 
Adsninistra~iye Service, tbe l'epresen~ative 'of the Department replied tbat 
.. ,resentaliollB keep 011 coming from time to time and now the matter 
would -be ,looked 'into by the Pa.y Commission. 

5.9-1 .. a -subaectunt written 'note, the Department have informed the 
Committee t.bat no comprehensive study has been made on the differences 
in service c8I1ditions of AU India Services Officers in different State cadres. 
A study was made by the then Department of Admn.Reforms of the Ministry 
of Home Affairs in 1968 on the management of the differences in promotion 
prospects ill the Illdiilri Administrative Service cadres of Maharashtra, 
Punjab, Uttar Pradesh and Mysore. They found that there is a high 
degree of 'variation between one cadre and another in the opportunity for 
promofion and that equilability between different cadres has not been 
acbieved even with the formula of keeping 20% of the posts in item-I of 
the cadre' schedule iil grades ab()ve the Selection Grade. The Study 
otiserveathat "be'Sl'des"'being inherently unhealthy these disparities result 
in pt~s'S\ltes ih congesled cadres for gravitation to the Centre resulting in 
distortion of the utUi~~ti()1'l of the Central deputation quota. This tendency 
vitIates cadre lllanagemertt and 8ffe~ts morale. Some relief to the congestt:d 
cadres is undoubtedlycatled for." 

5.]0 A short study by the Department of Personnel and Administra-
tive Reforms in 1980 on the comparative management of AU India and 
Central Group 'A' Services looked into the promotional avenues of All 
India Services. They 81&0 found variability in promotion prospects for 
various cadres in all the three All India Services. The study found that 
the percentage of supertime posts in I.A.S. varies from 8-3,/~ to 24.8% 
from on~ cadre to anOther with a spread of 16.5% from 13.3% to 26'%Wlth a 
spread of 1.2.7% in I.P.S. and 11.1% to 32.3% with a spread of 21.2% in 
Indian F9rest Service. The range of seniority for promotion into supertime 
scale around July, 1979 In the various Sfate cadres of I. A. S, was found 
to be 16 to 22 years I. e. 1957 yeat of allotment in Kerala and 1963 year of 
allotment in the State cadtes of A&!>am, Meghalaya and Karnataka. It 
was also found that the percentage of supertime scale and above posts to 
6cmiot duty posts in the Indian FOrest Service is the highest amona the 
three All India SerVices. 

5.11 The Department have furnished a statement showina the year of 
altbtment of the junior most officer appointed to posts in each grade in 
each of the State lAS Cadres and the time taken for such appointment, 
which is reproduced below; 
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5.12 The above statement would show that there are wide disparities 
with regard to promotion to posts in super-time scale and above of the 
Service. The Department have stated that the Central Government gives 
due consideration to this problem while examining the proposals of the 
State Governments for upgradation and/or encadrement of posts at hi~her 
levels and efforts are made to correct the imbalances as between various 
cadres. The Central Government also tries to minhnise the disparities by 
selectively drawing to the Centre Officers from those Cadres where stagna-" 
tion in the matter of promotion is comparatively acute. 

S.13 The Committee note that a short study conducted by the Depart. 
ment of Personnel and Administrative Reforms in 1980 on the comparative 
management of the All India and Central Group 'At Services found variability 
In promotion prospects for various cadres in all the tbree All India Services. 
AccordiaK to a statement furnished to the Committee by the Department of 
Personnel and Administrative Reforms the variability as between different 
cadres for promotion to posts was as follows : 

Selection Grade (Rs. 2000-22S0) - varies between 13 years 'In Andhra 
Pradesh and Himachal Pradesh to 16 
years in Assam, Maghalaya and 
Orissa and 10 ycars in Sikkim. 

Super.time Seale (Rs. 2500·2750) - varies between 16 years in Bihar, 
Himachal Pradesh, Nagaland and 
Uttar Pradesb and 19 years In 
Haryana and Punjab and 22 years 10 
Maharashtra. 

Rs. 3000 (fixed) WlJ'ies between 2 years in Himacbal 
Pradesh aod 31 yrars in Maoipur. 

Rs. 3500 (fixed) varies betwecn 28 years io Punjab and 
35 years in Gujarat. 

The Department of Personnel aod Administrative Reforms have stated that 
the Central Goveroment gives due consideration to this problem while exami-
ning the proposal of the State Governments for upgradation and/or eneadre. 
ment of posts at higher levels and efforts are made to correct the imbalance. 
as betweeo various cadres. The Committee find that despite the observance 
of this method to get over this problem the imbalances in promotion, prospects 
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In different cadres of the lAS rersist. Tbe Committee believe tbat sucb 
Imbalances would also be there in tbe case of tbe IPS aud IFS. Tbey would 
like tbe Department of Personnelaad A4I1liDi8trative Reforms to study the 
problem in deptb and find 'fI'ective ways and means to correct tbe imbalances 
in promotion prospects a5 between different eadres Qf the All India Servh;es. 



A.. Foundational Course 

6.1 The Lal Bahadur Shastri National Academy of Administration 
c;onducts the Foundational Course training common to fresh entrants to 
All India Services and all Central Services. Class I. The course is of 3 
months duration and covers (i) Public Administration including Social 
Administration and Management. (ii) Law, (iii) Planning and Economic 
Policy (iv) Political Theory and Constitution of India, and (v) History and 
Indian culture. 

6.2 The Committee on Recruitment Policy and Selection Methods 
(Kothari Committee) was of the view. that a recruitment test for intellectual 
ability alone cannot be regard~d as adequate. The Committee proposed a 
comprehensive methods of selection taking into account special require-
ment!!. The Committee recommended a one year foundation course aimed 
at developing in trainees a sense of social responsibility and help them 
acquire an understanding of problems and tasks of development. In its 
view the Acodemy required a complete reorganisation. The COMmittee 
also recommended Civil Services Post Training test on completion of the 
foundation course at the Academy to assess personal qualities and attributes 
relevant to the Civil Services. The·perrormance at this test was to be taken 
into account for final ranking and al10tment of Services. Although in the 
Committee's view all this could be implemented by 1980 the decision there-

on has been defer Hd by government. 

6.3 Asked duringPevidenee about the follow-up of the above recom-
mendation of the Kothari Committee; the Secretary DP & AR explained 
the rationale for accepting first ·two stages of Civil Service Examination. 
n am~ly Preliminllry and Main Examinations. With regard to the third stage 
viz. Post Training Test at the end of one year Foundational Course. the 
witness added:-

., "·"The third stage was-which the Government said should be 
deferred-that at this stage according to Kothari Committee do 
not change people from one to other service. but to send al1 those 
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SQll~,totheAc~eply fo~ tfa~~~. l'beym.a,y be 4()Q. or SOO, in 
fact by 199Q they may be 1,000. Af,[er one .,Year's foundation 
cp~~, t.beQ. t~y. hav.e t,o b,e. ~J1o~,ated to different seryices. like 
l~lPS. B.ut lhent~.Oo.v~IDme,llt felt at,tb~t stage they will no~ 
bo ,abk to r,IJPJl.er. fot:, the ,e,J.aw'na~Qn. I( spmebody is a !lowed 
to go to a lower service during the trail),W.g. ~Q then a(terW:Jrds 
if he says that he is not interested in it, it will not be possible to 
accommodate him. Then the whole time is wasted. That is why 
tbe Government said tltat this should be deferred ... UPSC say, 
they want to sec one more year, 19B4, conduct one more study and 
then to come to some con~lusion ... The Kothari Committee said 
that it' should be one year. Thereafter two year's specialised 
course. Then the training: becomes three years. This is considered 
too long. Also, ,to train 500 to 600 people the facilities are not 
available. We do not bave tbem at the moment. Whether the 
allocation should be done after the training, that plrt of the 
recommendations is deferred." 

,.... T",lCDthari,C"l8i.Uee , ... oilU'''ralio JltOe .... eocl.,d.ajCivil Se rvice 
Post Training Test on tbe Completion of follll4atiou.Ce,ursl,aUhe Natio.lal 
Academy of Adminlstrat'o.1 to assess personal qualities and attributes relevant 
to tbe Civil S.rvic,es on tbe basis ofw~icb final ranking and allotment of pro-
batiollen to d~ft'erent <;:Ivll Services, w~. to be det~rml.ned. While Introduc.ng 
tbe new pattern of ChJI Service ~x.miDa,tlon In 1979, th~s stage, of the Ciyil 
ServlcrsExaminatlo,D wal\,'dererred~', Th:e Commlttee re,el that It Is necessary 
to reorient tJae roundatlofl~1 training and Impl~ment the r~com,mendatlon or 
t_e Kothari Com,.lttee 11\ tltis re .. arf' They trust tbat 'his will be done 
early. 

B. Re,view of the Sy/I(lbus 

6.5 In their 89th RepQrt (1975·76) (Para 6.S7). the Estimates 
Committee had recommended "that the Conference of the Heads of Ceutra 1 
Trainining Institutions convened for exchange of views on training of Civil 
Servanh should be expanded to include eminent educationists and experts 
in Public Admini~tratioD and tb~s bod)' sho~ld be formally charged with the 
responsibility of keeping, the syllabus of the Foundational Course for the 
probationers under continuous review 59 as t9 effec~ necessary improv~mcnt 
and changes without loss of time." As the Ministry, was reluctant to 
formalise the Conference Qf the H~ad~ of Traiping InstitutiollS, the 
Committee (1977-78) reiterated their earlier recommcndati9n in their 7th 
Report. 
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6.6 Kothari Committee (J976) had inter alia recommeded that Ii 
Committee of Experts may be constituted to outline the detailed sysllabus 
of the Foundation Course. With regard to the steps taken in pursuance of. 
the recommendations of tbe Co.mmittee etnphasizing review and necessary 
improvements in the roundational course. the representutive of the Depart-
ment stated during Evidence:-

"Firstly the National Academy of Administration bas mer ged 
the two annual training. conferences. This national training con-
ferenQe was convened in September, 1982. In this conference the 
participatio.n has also been broadbased. to include Ii number s.. 
distin8uised educationists. expert~. e.g. the representatives of the 
Directors of the Indian Institutite of Management, Ahmedabad, 
Bangalore, Calcutta, repres~ntative of the. Department. of Public 
Administration University of Lucknow,' Administrative Staff 
College of the India and the National Defence College. This con-
ference reviewed the foundational course as the first item on its 
agenaa and the following changes madeao far are brought to the 
notice of the Committee." 

In terms of the content of the programme, additional e.mphasis 
and coverage has been provided on special Welfare Administration 
with special reference to women and children. role of voluntary 
agencies, al,ternative sources of energy, discussions on environment 
and ecology including forestry and social forestry and an appricia-
tion of management and behavioural sciences~ . In respect of the 
methodology of the course, now there is a greater stress on case 
studies and tutorial work in small groups of say IS probationers. 
This is also followed by syndicate discussions which are not only 
to be attended by the probationers but they (probationers) are also 
required to. produce various project reports. There are also 
counsellors for various probationers and at the end of the foun-
dational course the pr<;>bationers are also required to prepare a 
term paper in close consultation with the faculty member assigned 
to the probationcr. These are briefly some of the changes which 
have been brought about very recently as a resu't of the review 
conducted in the 1982 conference." 

6.7 Explai~ing the contcnt o~ Rural Economics in the course, the 
:;ecretary DP & A~ stated:-
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'~A lot of emphasis has been given on the rural eeonomics, soeiai 
conditions in the villages and now on the 20·Point Programme. . , \ 
There are attachments to villages also; they also go to the AlI-
India Rura1-Tnstitution-the National Institute of Rural Develop-
ment ...... We are going to con!!tltute a Syllabus Committee which 
will go into thiS. Some eminent people will also be included on 
this. They will go over the entire syllabus and see whether further 
improvements could be made in the training-content of these 
officers. This is going to be done soon." 

, I 

6 8 Regarding arrangements for tribal orientation in the probationers' 
training, the witness added':-

"Apart from the theoretical trAining that they receive about the 
tribals there is pro~ision for their attachment to tribal blocb~ 
During district attachment also they go to tribal areas· Special 
emphasis is laid during training to acquaint them about tribals." 

6.9 Asked by the Committee whether there was a qualifying test at 
the end of the post recruitment training, the Secretary'DP &: AR stated:-

"There is at the end of the training an examination. The mam 
obtained in the training course are added to,the marks obtaioed in 
recruitment examinations ....... and then their. seniority is 
determined. " 

6.10 On the Committee's complaint regarding lack of probationers' 
interest in post recruitment training, the Secretary DP & AR added :-

, ....... There is a provision that if the performance of the officers in 
the training is not satisfactory, their probation can be extended. 
There is also a provision that when they are· found unsuitable, they 
can also be discharged. Of course, cases of this type have not 
been .too many. The provisions are there. So, people take interest 
1 cannot say that all of them take interest. There could be some 
cases w here they do not take interest. There are in built provisions 
so that they cannot be complacent in their performance-in the 
Academy .... perform:lOce during the trairting... ultimately deter-
mines their seniority. 'The rank o~tained in the recruitment 
examination is not .the final rank. What they do in the 
academy also will be taken into account. So, that would be in 
their mind always. There is also a fear that if they do not do 



~u~ tlle~ c,a.a.be removed· from the service ...... once the preven-
ti,,~provhiion is there that is enough. May be not many have been 
removed. It docs not impJy that this is not working. It has a 
pre.v.entive va~. There have been cases that people have been 
r~ved ;. du~ing tb.e period of probation. Also there have been 
ca.&e~ whcrct~ pr0bat~olil has, been extended. But, luckily, such 
caseji ,ar •. a few:' 

6.11 Tbe Committee D8~~, t~t .the Nation.a.l Academy of Administration 
have merged tbe two annual Conferences of the Heads of Central TrainIng 
JM'it",o",sJot,o ,a National .CoD.fereau, whlcb 00 being convene" i8 1982, 
reviewed the Fouodational Course aod introduced .8 Jew changes thetein., Tb, 
CommIttee however regret to Dote tbat although recommended by Kotbari 
C,pt ... \ttJ~ a~ far baf:k,as 1976, the A~tlel8' is yet to constitute aCommittee 
olE.~rts.to Qutl,o" th,e dqaHed sflla .. us for the Foundatien" Course. The 
~~tee. r~c~u~pd ,tit,. tbe Syllabl,ls Couunitt~ sh~ld be c:.onstituted 
"Itlt,ut .,y 'wttw,r. deJa, so tbat the s)'llabus thus up.-dated-and improved 
could be introduced from the year 1986 at the latest. 

~'l TI1!eC~m.1u ... , fll,tlt,er, ree:~ ... n.d that the prGPosed S~JI.bu.8 
Committee should be asked among other things to examine specifically what 
llIiIpNtvelDents eou141belUde in tile Syllabtls of tlte Foundation ~ourse so as 
to -..lItely orleat the probetloRers in solution of tbe problems peculiar to 
Rural "edward, Trlbitland Slum areas. 

C. In-Service Reji,t!shcr Training Courses for IFS Officers 

6.13 In the RreHminary Material it has been stated by the Minislry 
that:-

(i) "A r~fre~het course for ,thelndian Forest Service Officers with 
8. ,years Sen'ice i.e. middle level officers has been p.roposed in 
pursua~ce of the recommendations of the Estimates Committee 
(l975-76) of the the Lok Sabha contained in its 89th Report 
<para 8.38) on recruitment and training orientation of All 
India Services. 

(ii) S.imillar in-service training course for the Indian Forest 
Service offi~~s with 15 years service i.e. senior level Officers 
has been proposed 

(iii) It is also proposed to start special Refresher Course for the 
State Forest Service Officers who are included in the' select 
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list/appointed totb~ lndi~n'fo~st·~r .. ce:'."''''e ,~protno· 
f tion quota." 

6.,14 It has further been stated itb.t thete ,tbr:eo, ceur.sest'could ,DOt 
be ealftledout &0 far and eft'ortsare bei.,m8~to carr)'ouU.:tiH'to 
courses in the Indian Forest Collese, Dehradun. 

6.15 About the reasons for not starting the refresher courses durin, 
the last 8 years, the Inspector General of Forests stated during evidence 
that such a course had been started but there was no matching response 
from the State Governments as they preferred special courses sucb as Wild 
Life, Social Forestry, Soil and Water Conservation and logging etc. 
Accordingly S courses in Wild Life, 2 in Social Forestry·and some batches 
in Soil and Water Conservation have been conducted. Pointing out that 
there was a lot of difference between Refresher Courses and Special courses, 
the former being for day to day work and the latter for special activities. 
when the Committee asked why refresher courses were not being arranged. 
the IGF replied that there was also shortage of staff. and agreed witb the 
Committee that special courses should be taken care of separately. With 
regard to the position of Refresher Course§ the witness further explained:-

.~ ...... For refresher course out of the 15 officers nominated, three 
came and were trained .... That means tbat 15 seat were kept but 
people did not turn up because the departments said that they w~re 
short of officers ..... so the States did not respond. We have to 
blame the States. because if they forced tbe candidates. they 
would have corlle." 

6.16 About the Jlumber of candidates required to be trained.tbc 
IGF added:· 

"We have got .: total training reserve of 93 in the whole country 
and the shortage is 500 ... The total gap is 533, we send all officers 
for training ... 

6.17 The Committt:e attach great importance to tbe need for imparting 
periodic refresber training to IFS ollicers on account of fast technological 
developments in the field of Forestry bnt regret to note that altbough three 
training courses for IFS officers with 8 years service, IS years service and for 
tbose promoted to IFS from State Forest Service have been proposed by t.e 
Government, these could not be carried oot so Car doe to lack oC respollle 
from State Governments who have not been sparing the ofBcers to underao 
tbe training. The Committee understand that tbis lack of response from t.e 
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States I. due to the eontinuinl wide Kap betwe~n cadre strength and actual 
number of oftleers In position. With the increase in the quantum of recruIt-
ment to the Service in recent years and furtber increase contemplated the 
Centre sbould now be able to persuade tbe States to spare a fixed number of 
IFS oflleen e,ery year for impartin8 tr'dulnJ in all t"~ tbr~e ab9ve .eQtioA~ 

~d catCJories of cours~s. 
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CHAPTER VIl 

CAREER PLANNING 

~. Review of Career Development of Indian 
Admin;strative Sefllice OjJicer3 

7.1 The question of devising suitable career paUero for direct recruits 
to the JAS was first taken up in 1974 when.a background paper on the sub. 
ject was circulated to all State Governments for their comments. Taking 
the State Government's views into account, a set of suitable guidelines for 
career development of direct recruits to the lAS was prepared and sent to 
all State Governments as well as Ministry of Home Affairs (in respect of 
UT cadre) in June, 1976 for follow up action. 

7.2.! The broad pattern of these Iluidelines envisaged that after the tirst 
two years of probationary training, the JAS direct recruit should spend 
about 2 to 3 years in a sub-divisional charge. After completion of the sub-
divisional charge an officer could be posted as ADM in some important 
District or brought over to the Secretariat in d~p:lTtments deRling with so-
cial services/development works. During 6 to to years of service, the 
officer, depending upon his ability and aptitude, could be"posted as District 
Collector or. if the officer had already completed about 3 years of combined 
field experience in the posts of SOO/ADM, he could be posted in the State 
Secretariat as Deputy/Joint Secretary. or in the offices of the Heads of 
Departments dealing with the developmental work. or deputed to the 
Centre at an appropriate level. 

7.3 The guidelines further envisaged that during the second stage i.e. 
during to to )8 years of service the posting of the officer should generally 
be in the Secretariat or as Head of the Departments. The basic administra-
tive competence built during the formative stage should now be canalised, 
in specialised fields of administration. Most of the posts under the 
Government could be classified into one or other of the eight subject-fields 
identified by the administrative Reforms Commission. These fields have 
been further grouped into three broad groups connected with (a) General 
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Admini-:tration, (b) Agricultural and Social Welfare Administration, and 
(c) Economic Administration 8S indicated below :-

Group 'A' 

GrO\lp 'B' 

Group ec· 

: 1. Personnel Administration 
2. Financial Administration 
3. Defence Admini"Stration and Internal Security 

~ I. AgriculturAl and Rarali DeveJopmeat Administration 
2. Social Servieesand Edu~tiOnal Administration 
3. Planninl 

! 1. Economic and' Commercial A'dmhtistration 
'2. Irtdustrial',Atdmini5traHon 

7/4 ,It was- evnis8gedr that during, the' third ,sl.se of· ihe career I.e. 
duri'ftg the 18+yeat9 ·of terYiceof an lAS O&ioer,8J)eCia.lisUion, in:;"aay Qf-'be 
three broad, areas A, lJ,tC, ShODi'd -be a~m,ted. ,Hoahoald.beat be 
utilised in senior management 1>oats :and hiw frequent tuasfers .a.tJo\jaber 
management and policy formulation levels should be avoided. 

7.5 ,The guidolme!Oalso provided for, prQ-Per u.tilisation'of the facilities 
for in-service trlllning gf llfl'icersat v.ariousst,ges of their career. ,It was 
suggested tbat every otHctr ·must. ,ha~e atlleast two speJis of training, Cli'b~r 
in India Glr abroad, . between . the sixth ,&Jld.l.8th years.of service, Qne of-a 
,eneral 'nature and other of , an ad\la.o~d level relev.a,nt to Qoe of tbe ~pe~ia
Ii sed fitlds in ;which 1he officeris "working or,·is IibJy to ~ork. 

7.6 It was also suggested to'the ·State ,GoyeramClJltsthat tbere:lboald 
be proper institutional arraegements fer concerted action on tl'aose sUlles-
tions and State Jevel career mana~emonrCommKtees lllay be constituted lor 
overseeing theimplementatton by thelJO 8uict~I~Des .. It ,was· sUSgected "tltat 
Establishment Officer to the Government of ·India should also be associated 
with the working of these State Level Commiltees. 

7.7 According:ly, the career .cIevololHllClltof the·. lAS Officers·is pe.riod-
ieatly reviewed by the Estal»ishm •• t otiker a.od l()ther oiK:ersof tile Depart-
ment with the Chief SecretuJes of VM(j)US State. Gover.rnaeats. 

7.8 Asked duriq8 evidence about the conclusions of the last-Review 
and follow up action taken thereon, tbe1representative of the Departmetlt 

. of P&AR Mated :-

"Periodically reviews are undertaken regarding the manner in 
which the guidelines issued by the Government of India are being 
folJowed and to what extent·they have been followed by the State 
Governments. In 1979 a review was undertaken and it was found 



that direct recruil lAS O~ceCi io SOJB,e. SLates w~re not getting 
adequate sub-divisonal experience aDd. district experience. The 
then Home.Minister wrote to all the Chief Ministers of the States, 
requesting the~ to take personal interest in the matter of postings 
and other related mattefS of young direct recruit lAS Officers. 
In 1981 again we gathered data from different Slate Governments 
on the basis of which we did some detailed analysis as to whether 
officers up to five years of se~~ice had adequate sub-divisional 
experience aod wh~ther the officers are getting district charge 
dunng tbe first nine. years. o,r not, whether ofJicers were given 
adequate opportunities fpr working in the field of economic and 
commercial administration and whether officers of very senior 
Ie-vel Ii~e the Secretary. to Government were bein~ transferred in 
such a way as to enable them to perform the functions in ditrerent 
fields. TtI,is data we give to tbe Establishment Officer and the 
Secretary (Personnel) whcn,tbey lIP on tours to State capitals and 
tbey discuss it with tbe Chief Secretaries. This is a matter, you 
will appreciate, involving tfle postiflg of lAS Officers and they arc 
normally decided Ity tho Chi~f Minister. Discussions take place at 
the level of the Ckief'Secrotaries· and suitable advice is given regard-
ding career dev&lopment of lAS Oftieers. Sometimes one gets the 
impression that in some States the transfers of officers are taking 
place abruptly, not strictly in conformity with the guidelines. 
This problem was considered in the Chief Ministers' Conference 
held in 1.<1st April. The Home Minister of India had suggt:-ted the 
conslitutioQ of Civil Services Boards in each State to oversee all 
ma,tters relating to tbe Civil Services which naturally includes the 
lAS. Some States re~ted favourably to this suggestion regarding 
tbe constitution of Civil Service Boards, while some other States 
were not favourably inclined". 

7.9· About the impattina of&~b.di¥iaional find district .experience to 
l.si(i)fficers. the ~itD08$ stated·:-

t\BrDa41~ wo at~ sQyin8 that at tbe: jUnior level. lub·divi~ional e~ 
p,r.jeo~. afJd di$Uiet cJJafi~ are .Q1pOr~Dt. 4t the level of Secre-
t_riiMto·tbcGo~lnQlOpt, we hay~ su,SC.;ted to the State Govern-
mcntstbatth~y IhoQtp !Wt ~ transferred within a period of less 
tban eb.., yeafl, unJoss it i. for the purpose of promoting or for 
leadina ~eDl to thp CeotralGovern"Qf' I 
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7.10' About the number ofIAS Officer wh6°had not work6\t4s sub-
divisional officers, the witness stated :-

"Of the officers with four and five years of service 45%) of the 
direct recruits, according to our 1979 review and :8% oftb~ direct 
recruits in the 1981 review had not been allowed to work as sub-
divisional officers for two full years. They were shorf bf two 
years. Similarly in eight State cadres, 70 per cent oC"'mote . of the 
officers have not done sub-divisional charge for two yelr!. This 
is about sub-divisional charge. Similarly, for district charge also 
we got information and all these things we analysed and suitably 
advised the State Government." 

" . 
7.11 Ab)ut the T~tl~. of the S'tates to these guideline, the witness 

stated :-'. .I.'.' . 
"The Sta~e G;Y~rk':nents' have pointed out to us that originally 
there were not rttany 'posts in existence like the Rural Develop-
ment Authority, etc., where now these officers are posted 
which are development-oriented, which involve f .. equent 
tours to the rural areas. That experience is as useful as that of 
sub~.~ivisional officer ..... It is not as if thc~~ i~<. to.tal violation of 

, the guidelines. In some States there are certain c6nstraints, certain . . 
problems." 

7.12 on the Committee expressing their doubts that officers were being 
posted in sub-divjsion~ for fVIl two years, the Secretary DP&AR stated that 
~hi.~ reqlJirement w~ be ipS constantly ~mphasised.by the Ministry by point-
j'a~ out that tlipi ~I_otppers,;,ith~ut s}J(b-division,al!iand, district ~xperience 
would nO,t be taken ton depht'ltlOn). to the. Centre .. Thus this type of 
experieIr~ehad been made compulsory. Furthermore, a record of the 
posting of all J. A. S. Officers was being kept at the Centre and deviation 
from the guidelines, if any. in their posting were being pointed out. 

. . ..... 7;13 W'41e Committee Dote tbat in June 1976 guidelines for career deve-
. lopmentdf:~tect {aeruits to the lAS were sent to all the State Governments. 

AccordiJlg't.ofbese 'guidelin~, after the first year of the probationary training. 
the IAS'dir~# recruit shouJf.I'spen.d about 2 to 3 years in a sub-divisional cbarge. 
After completion of the sub-divisional charge the officer could be posted as . . .,. 
ADM in some imp ... t.nt district or brought over to tbe Secretariat in Depart-
ments ci~aliDg with social services/development works. During 6 to 10 years 
of service, the officer, clepending upon tbe ability and aptitude, could be posted 
as District Collector or, if the oMc ... hod already completed about 4 years of 
combined field experience in tbe post of SDO/ADM he could be posted to the 
Secre~ariat, It was, however, admitted before the Committee by tbe 



representative of tbe Department of Personnel and Ad.inistratlve Reforms 
tbat a sizeable percentage of officers with 4 or Syeara of senice "bad not 
been allowed to work as sub-divisional officer for full two years". The position 
reaarding district experience at the later stage of the career of lAS Officer 
would be similar. Tne Committee are informed that the State Gofernments 
have taken tbe plea that a tenure in offices which are rural development orient-
ed and wbich involve frequent tours to tbe rural areas is as aseful an experie-
nce as that of sub-divisional .lfteer. Tbe Committee however, feel that 
posting as a sub-divisional officer secures for tbe young lAS Officer a multi-
functional experience wbich p{)!Iting to developmellt oriellted ofllces in rural 
areas could not supplant. The Committee therefore, urge tbat tbe Central 
Government sbould persuade the State Government to obsene tbe 1916 guide-
lines regarding career development of lAS Officers. 

B. Carcl'r Planning for IFS 

7.14 In the prelimin~ry materi'tUhe Department of Personnel and 
Administrative Reforms have stated that as far as Department is aware, 
"00 regular arrangments for Career Development of Indian Forest Servi,ce 
Offi:::ers on the pattern of arrangements which exist in respect of the lAS 
have been m~d:: S) fa'. The D.!pa,·tment of Agriculture and Coop~ration 

propllse to initiate Ill!cess',lry action in this respect. The Department has 
already form ulatd :l C !ntral Staffing Schem! to provide for systematic 
placement of [ndia'l Forest Service Officers in various technical/researchl 
education pJsts undci the Central Governm!nt in the field of forestry. The 
sch~m~ will b.;! aimin;stered OY a C!ntr.ll F"restry Establishment Board 
under the Chairmanship of Secretary (Agriculture '" Cooperation). 
The Scheme is awaiting the approval of the Union Public Service 
Commission." 

7.15 Asked during Evidence about the reasons for such a long delay 
itt the formulation of scheme far career development of Indian Forest 
Service which was created in 1966, the Inspector General of Forests 
stated :-

"'; 

"It is no doubt true that the SerVice was created in 1966 and we 
do not have written guidelines .. But since the service is very old-
we had the first Inspector General of Forests in 1864-we are 
having some sort of career planning for the very beginning. Wben 
fresh recruit comes out, he is put in various . disciplines. We see 
that he ncts as a raoger at least for six months, then acts as Sub· 
Divisional Officer, as Assistant Conservator of Forests. And when 



he bl-com's a juo~or forest officer, he is shifted to a spQoCial jpb. 
caUed 1l)..n.Jc:mC!n~ plan officer or as working plan officer. For 
tilts .. two. yws, M bu to pcrsoneJly to go to each and every forc .. t 
&l'0tl whick i, Jjven to him and he writes a sort of 100year flAlu.~e 

pWI()f that are ... T~t is a. very vigorous type of training for him 
eAdaCtc,r tJ;a.al b~ beoomesl),FO. Again we see that whc~her he 
fits fo.r so,eial fOl:estry or productiQI). forestry. We also give him 
tr~_ in bc.tw~en either it;l India qr abroad. We se"nd hi.g.l f9I 
vatiaus cQol,I.rses wh:4;h are being organised all over the cou,ntory i.o. 
vrwus maDtolOmc.u institutes. We b&ve 3)SO started our own In,4ian 
I~titutcof Forest Managcln't.ot in B'1Cpal. We give training a'S 

to how to save wood while harvesting is done. We also train in 
social conservation. water conservation and water-shed mana&e-
ment in oc.der tosoe bow much he can help in diminishini, if not 
stopping, the floods ...... The scheme has been finalised." 

7.1,6 Sub .. eq",cntly, in a written note furnished to the Commitlee, the 
O.rtmcnt have explained the genesis und salient features of the Cent~.l 
Staftin •. Scheme as foIlows:-

'-The Central Staffing Scheme outlines the procedure to be follow-
ed for filling various forestry posts under the Central Goverqm.en,t 
to be manned exclusively by IFS officers on depuation basis. The 
Scheme covers about 150 Central dl!putation posts. These posts 
were co~erec;l by separate. recrll.itment rules and each post wus 
filled lifter inYitin.& ,applications from Indian Forest Service officers 
as and when a vacancy arose. A proposal for formulatioa a 
Central Staffing Scheme in respect of all such posts as the Centre 
was conceived in 1978. After a series of inter-d partmelatal dilCUS-
sions and consultations, the Scheme has been brought into force 
w.e.f.9.I.1984. 

Salient Features of the Scheme 

lobe sa4.n.t features of the Central Staffing Scheme issued on 
9.1.8'>~ tivoabelow:-

(8) AU .tbotoobnical. re~.earch and teaching posts {about 150 in 
number} in tbe forestry sector undor the Central Government 
art covered by the Scheme. 



(b) There are no separate recruitment rules for individual postl. 
Recruitment rules which were in existence have been repOaJod 
with the iQtroductioQ of the Stamp" Schcllle. 

(c) A Central Forestry Elltab1isbmentBQard.halbeen. c~tabUAhQ4 
UDder the IOheme to make roCOJrI mcadatio.ns lor fiUin,a,.1,Ip ,tlM 
posts covere:d by tQc Scheme. This ioard 9Qn~ists 9t 'be 
following:-

(I) secretary (Agri~" Coopn.) 

(2) J.O.F. 

(3) President, F.R.I. " C. Dehradun 

(4) A representative of the Department of 
Personnel" A.R. not below the rank of 
Joint Secretary. 

(5) Joint Secretary (Forest) Deptt. of 
Agriculture & Coopn. 

Chajrman 

Member 

Member 

Member 

Member 

The BOlrd will determine the criteria of availability of I.F.S. 
officers for appotntment to various posts covered by the Scheme 
and will make recommendations for appointment to the vatioua 
posts after scrutinising the service records of the officers ~ponsored 
by the State G,wernments for Central deputation. 

(d) The Board will also make recommendations for appoiDtment 
to other pI )sts. in the Government of India and autonomous 
bodies fin::nced by the Central Government where appoint-
ments to stich post is to be made from amongst J.F.S. 
officers. 

The Staffing SC:leme thus provides for filling various foresry posts 
under the Central Government on a systematic basis, after assess-
ing the special requirements of each job and selecting an officer 
with the right qualifications and aptitude. The normal peri~d 
of depuation prescribed under the scheme. i. 4 or 5 years. A 
cooling off period of 3 years has been prescribed between two 
spells of deputation". 
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7.17 Tbe Committee regret that although the Indian Forest Service was 
eOlstitQted as far back as In 1966, no arrangements for career development of 
Indian Forest SerVice oOlcers on tile pattern of eXisting arrangements in 
respect of Indian Administrative Service officers have been made. T~e 

';::eQtmittee wOQI4 urge that a prograJqme for career 4evelopJqent or Indian 
Forest Service oOlcers sllould be drawl QP in consult.tion "it~ the Stat'! 
Geycrnments and guidelines ift this ~ellalf issued to the State Governrqe~t~ 

liS ta.s beep dope In the ~"se of Indian Administrative Service Offlcerlj. 



CHAPTER VIII 

DEPUTATION 

A.. Duration of Deputation of lAS Officers at Centre 

8.1 The tenure period of lAS Officers on deputation to the Centre has 
been indicated by the Department of PkAR as follows ;-

"Under Secretary/Equivalent 
Deputy Secretary/Equivalent 
Director/J. S./equivalent 

3 years 
4 years 

S years 

However the period can be extended or curtailed in public interest." 

8.2 Asked during evidence whether the extension or curtailment of 
deputation period had become a routine affair or was still an exception, the 
representative of the Department stated:-

"Extension of tenure is an exception rather than a rule. As on 
1.2.84. out of 707 lAS Officers working at the Centre, the number 
of officers who are on extended tenure is 38. Out of this 38, only 
24 are on extended tenure strictty speaking. The remaining 14 
are treated as on extension of tenure only in a technical way-for 
instance, two of them have been given extension to enable them to 
stay at the Centre till the date of their retirement. One officer is 
technical1y on extension because he is about to be absorbed in a 
public sector undertaking, and the remaining 11 officers are on 
extension technically because they are either on Study Leave or on 
some other such·leave just prior to reversion. They are treated to 
be on Central stren~th till they revert to the State. 

The extension of tenure of officers upto the level of Directors 
is sanctioned by the Central E~tablishment Board presided over by 
the Secretary (Personnel) and other Members. 

The extension of tenure of Joint Secretaries is considered for 
sanction by the Senior Selecti:m Board presided over by the 
Cabinet Secretary of which Secretary (Personnel) is a Member." 
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B. Officers not unt on Deputation to GOvernment of India 

8.3 It is noticed from the Prelin'liMI'Y Material furnished by the 
Department to the Committee that 1591 lAS Officers With more than 5 
years service to their credit have never been on deputation to the Govern-
ment of India. Similarly 768 IPS Officers (other than those belonging U. P. 
cadre) with more than 5 years service to their credit have never been on 
deputation to" G Ove.J1nment of India. This shows that the opporlullitiell for 
deputation to the Centre have nm been diltributed equitably. 

8.4 Asked during evidence to comment upon the above trend in depu-
tation opportunities, the Secretary DP&AR stated :-

"So far as lAS is concerned. out of the IS91 officers who have not 
came on Central deputation, 384 are promoted officers who are of 
older aJe and are reluctant to come to the Centre. Similarly. 550 
officers are with five to eight years of service. At that stage also 
we do not want them to come. We want them to come at a later 
stage, after fline years of'service. so that tbey spend more time in 
the States at the sub-division and district level Really we should 
count the officers who have nine years or more of service when 
they should come to the Centre. That number is 1,041-those who 
ha* nine years or more of service and who have come in this 
category are 1426. If we take away the promoted officers, the 
direct recuits arc only 708. Here also at a higher level, promotion 
is by a very strict selection because it is an all India selection. 
A large number of officers are not included in our promotion 
panels. That is how they are left out. StiIf I feel that some more 
officers bhould come. There are a number ofprobJems why officers 
are reluctant to come. The most important is the housing difficu-
lty in Delhi. People coming from the South find it difficult in 
Delhi. People coming from the south find it difficult 10 get a 
house here. There is a pool for the officers who come on deputa-
tion to the Centre; a certain number of houses have been earmar-
krd ; but that number is very small. It takes three or four your for 
them to get accommodation but by that time their tenure is over.' , 
The rent outside is so hifh that they caD not take a house on rent. 
I have been writing to the Housing Ministry that the All India 
Service concept will get a setback unless they increase the number 
or houses in that pool. We do hope that with improvement in 
the housing conditions and a few other facilities like educational 
facilities, admission for children etc., the representation will go up. 
The same is the posi tion with resard to IP~ also." 



t.! tlae Secret.ry l)P,ttAR ~ted,b.e ~.cQlPlDittee,~ IsmaDY 
as 708 ·directly r.ecraitCld lAS Officers witb a s.yioe ,of 9 years.or lDore have 
NYer .copae QIl deputaUon ,&0 .~e Cenue. l;Ie allo exJ"~ .feeliag that 
4~lOlDe_e oftlclen sbould,cQIIIe." 'Xbe.collUD1«ee feel ,tbat .tbe ~pportDal
tles,for thputation to tbe Centre shopld ,be available ,to ofticcrs bt;longlnl to 
eacb IASIIPS cackeon an .,.tlitable buis. :rbe truelDbc;r -ef ,~, belonglnl 
to a particular cadre on Central deputation should be as close as possible to 
the Central ,deputation quota ,of the-State ·CadreStre"". 

C. Deputation to Haryano Forest Develo,pment Board 

8.6 During evidence it was brought to the nutice of the Committee 
that-Government of Raryana had placed most of tho officers belonging to 
'he State cadre of, the Indian Forest Service working in the Logging Circle 
on deputation to Haryana Forest Development Board. According to the 
directions contained in the Haryana Forest Department letter dated 26 
No~mber, 1982, the staff so deputed will get the benefit of leave . and pen-
sion contribution and deputation allowance from the Board. 

8.7 Details in this regard were furnished by tbe Department of 
Personnel and Administrative Reforms in a note which is reproduced 
below :--

"On the 2nd November, ,1982, the Govel;"nor of Haryana promulga-
ted an Ordinance entitled the ,Haryana For~st ,Development 
Ordinance, 1982, to provide for the establishment of the Haryana 
Forest Development Board for undertaking the development of 
forest resources, utilisation of, processing of aad trade in forest 
produce. 

In pursuance of the Ordinance, Commissioner, and S~retary to 
the Government, Haryana Forest Department, issued certain 
instructions in his letter dated 26.11.1982, addressed to the Chief 
Conservator of Forests, Haryana, and Director, Haryana Forest 
Development Board, relating to allotment of work upon the cons= 
litution of tbe Raryana Forest. Development Board. This letter 
inter -alia conLained· tlle follow i~1 directions :-

'At present the whole staff which is working in Logging Circle is 
proposed to be. given to tbe Board and this entire staff will be on 
deputation with the Board. The terms and conditions of deputa. 
tion ofth.is staff wiU be i.a~ed separately. A categOlywise Jist of 
tho staff workins at present IboWd be prepared and sent to 



Government so that Government may issue orders for the deputa-
tion of this staff after obtaining approval of Fitlance Department. 
The staff which will be on deputation' with the Board will get 
the benefit of leave and pension contribution from the Board and 
staff will get deputation allowance according to the instructions 
i~sued by Finance Department from time to time.' 

The Commissioner and Secretary to the Haryana Forest Depart-
ment further issued a Memo dated 9.12.1982 addressed to the Chief 
Conservator of Forests, Haryana, regarding allocation of functions 
to the Haryana Forest Development Board. It was mentioned in 
this communication-that on the basis of the discussions held in a 
meeting on 24.11.1982 under the Chairmanship of the Chief 
Secretary to the Government of Haryana, the State Government 
had taken the following decisions :-

(a) social forestry project with all the stafT will continue to be 
executed by Forest Department; 

(b) all other work of the Forest Department relating to different 
plantation schemes, DPAR, DDP, Farm Forestry, IRD and 
other pr\lgrammes being executed by the Forest Department 
shall stand transferred to the Board along with the 13 Forest • Territorial Divisions and the Production Circle (Logging) and 
the staff working therein with immediate effect; 

(c) the Development Circle along with Working Plan Division, 
research, training and wildlife will continue with the Forest 
Department; 

(d) regulatory functions such as closing area, etc. under various 
acts should continue to be handled by the Forest Department; 

(e) the Forest Department will continue to be headed by tbe 
C. C. F. alongwith the staff in the social forestry project 
(World Bank) and Development Circle and Wildlife; 

(f) no add itional staff should be created by the Department or 
the Board. The existing staff mly be allocated according 
to the work distribution given above. The staff so transferred 
to the Doard will be treated on deputation ; 

(g) A small Cell will be retained in the CCF"s office 8l:cordina to 
thrir requirements; 
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(h) As regards the allocation of IFS officers from Forest 
Department to the Fore,t Development Board after the work 
and staff are duly transferred to the Board, a reference wilJ 
h::. ve to be made to the Government of India by the State 
Government to inform them about the revised internal 
distribution of cadre. The posts under the State Government 
will have to be proportionately reduced and the deputation 
reserve quota will have to be increased accordingly. The 
C. C. F. wa§ directed to work out the precise detail about the 
number of IFS officers which would be needed by the Forest 
Department. It was also mentioned that while submitting 
proposals to the Government of India full justification would 
have to be give nstating that the Board would have to handle 
the same Government work as tile .Forest Departm~nt had· 
been doing and that no overall reduction in the I. F. S. cadre 
was contemplated. 

When the matter came to the notice of the Ministry of 
Agriculture. it asked for an urgent report from the State Govern-
ment, since no reference had been received in this regard from the 
State Govt:rnment. In its reply dated 14.1.1983. the State Govern-
ment explained that Forest Development Board had been estab 
lished to make appropriate administrative arrangements for 
coping with the massive programme of tree planting taken up in 
the State on a priority basis ........ . 

In the meantime, on 15th December. 1982, 12 I. F. S. Officers 
of the Ha ryana Cadre fiI~d a Civil Writ Petition No. 5522 of 
1982 in the High Court of Punjab and Haryana cha\lensin, the 
validity of the Haryana Forest Development Ordinance. Besides 
the Government of Haryana, Secretary, Department of Agricul-
ture & Cooperation, and Secretary, Ministry of Home Affairs 
(Department of Personnel & Adm. Reforms). Government of 
India. wcre impleaded as respondents in the writ petition. The 
writ petition inter alia challenged the proviSions in the Ordinance 
relating to transfer of forests/lands" etc. from the State Forest, 
Department of the Forest Development Board and the wholesale 
transfer to I. F. S. Officers on deputation to the Board in violation 
of the IFS (Cadre) Rules, 1966. 

On examination of the matter, in consultation with the 
Department of Personnel & Adm. Reformi and the Ministr~ of 



'Law, it was observed that in accordance with the provisions of 
the iJndian ForestServi ce (Cadre) Rules, 1966, read with the 
provisions of the 'IPS (Fixation of Cadre Strength) Regulations, 
'1986 (under which the authori!led cadre strength of the Hilryana 
Clidre of the I. 'F. S. has been fixed ....... ) only 3 I. F. S. Officers 
o'f'the Haryana 'Cadre could be sent on deputation posts under 
the State ·Govern.,; ment. 'It was, therefore, found thatthe action 
df State 'Government in ordering large scale deputation of I. F. S. 
'Officers to the Haryana 'Forest Development Board in excess of 
the limit prescribed for the State deputation reserve WClS irregular. 
Aence, in consultation with the Ministry of Law and the Depart-
ment of Personnel&' Adm. Reforms, a letter was addre!.sed by the 
'Ministry of Agriculture to the State Government on \8.2.1983 in 
which it was inter alia mentioned as 'follows:-

'The'petitioners have contended th-tt the ordinance is repugn-
ant to the All India Services Act and the rules framed there-
under. In this connection it is observed that the propostd 
whole sale deputfltion,oH.F.S. Officers to the 'Board is not in 
accordance with the provisions of IFS (Fixation of Cadre 
Strength) Regulations, 1966, read with the I. F. S. (Cadre) 
Rules,1966. inll'lmuch as the number of J. F. S. officers 

,tjepute<i to the BO:1rd would be far in excess of the State 
deputation quota prescrided.' 

In view of the above, the State Government was requested to 
take suitable action as well as to amend the written statement filed 
by them in theC()urt appropriatel.v. 

The matter was also discu~sed by the Union Minister of 
Agriculture with the Chief Minister of Haryana. The Chief 
M,inister agreed to send his officers to discuss the m3tter with the 
ofi'kers of t,he Central Government. Accordingly, a meeting was 
tak-en by the· Inspector Gc.neral of Forests on 15.3.1983 in which 

'the representatives of the Ministry of law. the Department of 
Pers~nel II: Adm. ReForms, and the Government of Haryana were 

·'reseht ...... ,In this meeting, the objection of the Central Govorn· 
menHo thewholclale deputation ofI.F.S. Officers to the Haryana 
Forest Development Board was clarified at length by the represen-
tative of the Central Oovernment. . It was pointed out speCially 
tbat the All India Services are the creation of Article 312 of the 
Conltitution. The All India Services Act. 1951. and the rules and 



regulations framed thereunder regulated the recruitmellt and the 
conditions of service of the All India Services officers In particular, 
attention was drawn to the provisions of the Indian Forest Service 
(Cadre) Rules, 1966, framed under the All India Sorvices Act, 1951 
B.nd it was stated that under the IFS (Fixation of Cadre Strenstb) 
Regulations, 1966, the authorised, strength of the Rafyan. IPS 
cadre has been' fixed as 39 by the Central Governmedt, includins 
23 cadre posts and Ii State Deputatiol'l Rescrve or 3. Under Rule 6 
of the 1. F. S. (Cadre) Rules, 1966, cadre poQs cl&nnot 
be kept vacant 0\ held in abeyance for periock exceeding 
six months without the approval of the Central Government. 
For this purpose, the State Government was required to make a 
report to the Central Government which bad so far no~ been recei~ 
ved. The approval of the Central Governmeat was 1&180 required 
for any ad huc increase in the State Deputation ·aeserve. It was 
also pointed out tha.t under the executive instructions issued by 
the Government of Haryana on 19.12.1982, aU work i>ther than 
Social Forestry Project of the Haryana Forest DepartDient relat~ 

ing to different plantation schemes, DPAP, DDP etc. had been 
transferred to the Board ulong with the 13 Forest Territorial Divi-
sions and Production (Logging) Circle and the staff working there· 
in with immediate effect. The net result was that almost all tbe 
cadre posts of the Haryana IFS cadre had been transferred to the 
Board and the cadre posts have been held in abeyance. Since 
the transfer appeared to have been made on a "long-term" basis, 
it was clear that the cadre posts would be kept in abeyance in-
definitely for which concurrence of the Central Government would 
be required unJer Rule 10 of the Cadre Rules. It was further 
explained that while an ad hoc increase in the State Deputation 
Reserve could be considere"d by the Central Government for 
undertaking commercial activities, this could not be permitted for 
undertaking adivities normally identified with the State Forest 
Departments a~ the cost of keeping the bulk of Cadre posts in 
abeyance indefinitely. Tbe representative of tbe Department of 
Personnel & Adm. Reforms further pointed out tbat in view of 
the position explained above, the executive instructions issued by 
the State Government had come in direct clash with the pro-
visions of the I. F. S. Rules and Regulations governing recruitment 
and conditions of service of I. F. S. Officers. Transfer of 1. F. S. 
Officers on deputation should not affect the basic strength and 
composition of the State cadre. it w'as also explained that tbe step 



taken by the State Govern ment was likely to have serious adverse 
effect on State Forest Service Officers in officiation on cadre posts 
and their appointment to the Indian Forest Service since the l.F.S. 
Cadre posts would no longer be available to tbem for the purpose 
of promotion as a result of the constitution of the Board. It was, 
therefore, necessary, that tbe basic strength anq composition of 
the I. F. S. Haryana Cadre should be left lIntouchcd. 

The representatives of the Government of Haryana agreed 
that the matter would be brought to the notice of the Sti\te 
Government for appropriate action. 

The Minister of Agriculture further discllssed this issue 
with some Cabinet Ministers and Secretary, Forest Department 
of Haryana on 19.3.1983, when they assured that the matter 
would be reconsidered. 

In their letter dated 84.1983, the State Government reported 
that they had reconsidered the question of reallocation of the 
work between the Forest Department and the Haryana Forest 
Development Board and that it had been decided to retain the 
work relating to cadre management, research and training, world 
Bank Projects on Social Forestry and planning with the Forest 
Department and transfer the work relating to plantations, main-
tenance of plantations and commercial operations in areas not 
covered by the World Bank Projects on Social Forestry to the 
Board. It was mentioned that this arrangement was likely to 
result in over utilisation of deputation reserve for which a 
separate reference was being made to the Government of India. 

The matter was examined again with reference to the State 
Government's reply. It was noted that as regards the transfer of 
Territorial Divisions along with I. F. S. cadre posts to the Forest 
Development Board, the State Government had not taken any 
note of the discussions held in the meeting on 15.3.1983. A 
further letter dated 4.5.1983 was therefore. addressed to the State 
Government in which it was emphasised that transfer of I· F. S. 
Officers on deputation to the Board in excess of the State Depu-
tation Reserve and keeping the cadre posts vacant or in abeyance 
indefinitely consequent on the transfer of the functions of these 
posts to the Board was in contravention of the provisions of the 
I. F. S. (Cadre) Rules, 1966. The State Government waS asked 
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to take immediate action to rectify the inconsistency. The State 
• 'Government was also told that unless necessary corrective steps 

were taken by the State Government immediately, the written 
statement of the Central Government taking a contrary stand in 
the matter would be flIed in the High Court. 

In their reply dated 7.7. 1983, the State Government justified 
Its action mainly by contending that the posts under ,the Forest 
Development Board could also be treated as cadr,e ~osts. 

The matter was examined further in consultation with the Depart. ' 
ment of Personnel & Adm. Reforms. The State Government had 
earlier taken a stand that the r. F. S. Officers transferred to the 
Board would be treated as on deputation and a proposal would be 
sent to the Central Government for ad hoc increa,e in the Stato 
deputation reserve to cover all these posts. It was noted that 
'the State Government had now revised their stand and had 
proposed that the po~ts held by I. F. S. Officers under the Board 
should be included as cadre posts. The department of Personnel 
& Adm. Reforms, however, pointed out that their letter dated, 
26.5,1971, quoted by the Government of Haryana only iQdicatod 
the type of posts to he reckoned against Central Deputation 
Reserve and State Deputation Reserve and did not include any 
provision to the effect that the posts under a body owned or 
controIled by the State Government could be included as cadre 

'posts. Such posts had to be reck9'ned only against Cenlr~1 
Deputation Reserve or State Deputation Reserve, as the case, .. ". ~ . " . 
may be., This flosition was intimated to the State Government 
again on 9.8,1983. It was pointed out to them that the posts held 
by I.F.S. Officers under thy Haryana Fo~est Development Board 
could not be included in tlte I. F. S. cadre as suggested by the 
Government of Haryana and they could only be treated as de-,. 
p'utation reserve posts. It Was also indicated that an illcrease 
ihthe State Deputatio~ Reserve from 3 to 13 could not also be 
allowed, simultaneously keeping as many as 10 posts on the 

,;,' H~ryana cadre vacant and in' abeyance indefinitely. 

Despi~ all the abov~ mentioned efforts of the Central ~ 
Government. the Government of Haryana did not revise its stand, 
regarding the transfer of IFS Officers to the Forest Development 
Board by 17th August. 1983 which was the last date for filing the 
written statement in the Writ petition pending for admission be-
fore the High Court of Punjab and Haryana. It is notew~rthy 
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that the Court had been giving extensions for this purpose 
already since December, 1982. In view of this position, the 
written statement on behalf of the Central Government was filed 
in the High Court on 17.8.1983... The High Court· has since 
admitted the writ petition and the matter is subjudice. A date for 
hearing bas not been fixed". 

8.8 During evidence the Committee enquired from the representatives 
of DP & AR and Department of Agriculture whether a State Government 
could put its entire cadre of an All India Service at the disposal of an 
autonomous body as had been done in Haryana in the case ofJndian For. 
est Service Cadre. The Secretary DP&AR stated ;-

"They are working in the Cadre but they are shown on deputa-
tion ... Under the scheme of All India Services they cannot do it. 
There should be some Government' posts and some deputation 
posts. In Haryana. instead of 20% ,'hey have made it 100%." 

8.9 Asked by the Committee whether there were any other such 
instan'ees of violation of deputation rules I)y the States. the Secretary DP 
&AR stated: 

"No state except Haryana in the qase of Forest Service had exceed-
ed the Ii mit". 

8.10 The Committee are anrse to laoy State GoverDmeot placlog on 
deputa tion All India Senice Officers belo,"lng to the State Cadre In excess 
of tbe element of Internal Deputatloa ~eserve included In the authorised 
strength of State Cadre. Tbey are baffled, at almost all tbe oftlcers belonging 
to tbe Indian Forest Service Cadre of Haryana being placed on deputation 
with the Haryana Forest Development Board whicb will enable them to get 
the benefit of leave and ·pension contribiion and dearness aUownce from the 
Board wblle they would be doing the I me work as they were doing earlier 
under tbe Statc Government. The Com. itlee would not like to make any 
positive recommendations in this regard ., tbe matter is subjudice in the 
High Court of Punjab and Haryana. They would, however, like the, Depart-
ment to continue persuading the State Government to retrace their steps aDd 
if'need be take a positive stand before ~be Higb Coutt 011 the Writ petition 
in which th ey have been made as one of *be Respondents. 
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APPENDIX 

Statement of Recommendations/Observat/on.r 

Para No. 
of Report 

Recom mendatio ns/Observations 

-----------_._._--------------_ ... _-. 
1 2 

1 1.12 

2 1.16 

3 

The Committee consider that All India 
Services in vital spheres would contribute to modernisa-
tion of administration for rapid socio-economic develop-
ment of the country besides strengthening national 
integration. At present there are three All India Services 
viz., lAS, lPS and indian Foreset Service. Although 
it was decided to create All India Services in the 
fields of Ensineering and Medicine and Health as far 
back as 1963, these Services could not be constituted due 
to hesitation on the part of the some of the States on the 
ground that new All India Services would infringe on 
their autonomy. The Committee hope that the efforts 
now being mado by the Central Government to convince 
the State of the advantages in larger national context to 
accept the new Services will continue with greater vigour. 
Meanwhile, the Committee would like Government to 
examine whether these Services could be constituted 
covering the States which have already signified their 
COD sent, leaving the remaining Slates to join the scheme 
later. 

The Committee consider that All Indi:] Service in the 
field of education, which is now a subject in the Concurr-
ent List, could be of immense help in bringing about 
uniformity in approach to education and in educational 
standards all over the country. It would also be a firm 
step in the common . endeavour to briog about national 
integration. The· Committee therefore, desire that the 
Central Government should commence the process of 
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consultations with the States in regard to the constitu-
tion of the Indian Educational Service for which the 
Rajya Sabha had already passed a resolution in 
March. 1965. 

of 

The Committee are constrained to observe that there 
seem to be no clear criteria for determining the cadre: 
Itrength of JAS Officers for each State. The statement 
brought out in paragraph 2.3 of this Report would show 
that the cadre strength does not bear any relationship to 
area. population and Budgetary outlay of the States, even 
granting there has to be some fixed strength irrespective 
of these factors. For inltance, the authorised cadre stre. 
ngth of Kerala (Area 39.000 Sq. Kms; population 2.SS 
crores; Budgetary outlay Rs. 1145.7 crores) is 191 whe-
reas that of Haryana (area 44,000 Sq. Kms: population 
1.29 crores; budgetary outlay Rs. 883.5 crores) is 214. 
Thus Huryana, which. is a State of almost the same size 
asl<erala but with half the population and three-fortb 
the budgetary outlay of Kerala has 23 lAS Officers more 
in its cadre strength. Further, Gujarat (area 196,000 Sq. 
Kms; population 3.41 crores; budgetary outlay Rs. ]894.3 
crores) which is bigger tban Haryana, about 41 times in 

. terms of area more than 2 times in ,terms of popUlation 
and budgetary o\ltlay has almost the same cadre strength. 
And Punjab (area 50,000 Sq. Kms; population 1.68 crores; 
budgetary" outlays Rs. 1151. 5 crares) which in every 
respect is bigger thun Hal'yana has lesser strength of 181. 
The Committee regret tha.t Secretary, Deptt. of Personnel 
could not' give any satisfactory explanatio'n for such 
glaring anomalies. It is evident that the Deptt. of 
Personnel has virtually divested. i,t~eJf of the responsibility 
of administering the cadre in a manner that makes for 
its being. geared up to face the challenging tasks of 
administration with high degree ~f morale and efficiency. 
The Committee cannot but dep.recate this . 

The number of posts under the Stale Govern. 
ment classified as "Senior Duty Posts" is at present ------------.----------
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stated to be' the basic element of the authorised cadre 
• I',.: 

strength. The Committee find that'during the last ten 
years from 1975-84, the Senior Dufy Posts uDder the 
State Governments have increased considerably-the 
highest increase being in the State of Haryana (57 per 
cent). From a comparativ~ study of the categories of 
posts classified as Senior Duty Posts under the Govern-
ment or Haryana on I.Li975 and' on 1.1.1984 the 
Committee find that out of a total ihcre+e of 34 Senior 
Duty Posts during the period, the cate,ories of Posts in 
whic" the sizeable increases had taken: place are ;-1t. 
Secretary/Dy Secretary (8) ,and I Additional Oy. 
Commissioner-cum-ChiefExecutive 9~rs ORA Addl. 
Collector/Oy. Commissioner (13). Be~des certlin posts 
of Directors and Add!. Directors wbi~ were earlier Dot 
re~arded as Senior Duty Posts we/'~ later classified as 
such. The Committee have b~en" informed during evidence 
thnt the cadre strength was fixed "af,ter getting proposals. 
from the St .. te (Hod that) the ini~iative comes from them." 
The proposals were therafter e"amined and then a deci-
~ion was taken. According to Secretary DP&AR "we see ' 
the work they are doing and consider the posts required 
for doing that work." According to him. "it was a joint' 
decision of the State and the Centre.'~, Frpm the evidencer 
of the Secretary DP&AR the conclusion is inescapable 
that the increase in the Senior Duty Posts in various 
State cadres of the lAS and consequently in the autho-
rised strength of cadres hav~ b~eQ to say the least, 
irrational and for this not only the State Government but 
also the Department of Personnel and Administrative 
Reforms is equally responsible. In fact, it appears to 
the Committee that there b~s .been a deliberate attempt 
to indiscriminately expand the lAS cadre strenltb atleast . 
in some State~. Such increase in strength of Cadres 
especially of small States is bound to ro,sult in stagnatioD. 
and thereby frustration among the officers after somi· 
years. The Committee ~ake a very serious view of this' 
matter and strongly recommend that a high-powered: 
Committee may be appointed to review and rationalise 
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the authorised strength of the various cadres of the lAS 
QD the basis of population, area and budget of the States 
cobcerned. The Committee would also like this body to 
evolve a measure of uniformity as between tbe various 

cadres in classifying posts under the State Govt. as 
Senior Duty Posts to be manned by the officers belong-
ing to the lAS. A similar review and adjustments in 

'regard to IPS and IFS sbould also be made having 
reaard to relevant factors. One of the relevant factors 
for the IFS could be the forest arc'\ in each State. 

The Committee note t~at the internal 
deputation reserve element of the authorised cadre 
strength is at present calculated at the rate of 22.S per 
'cent of the number of direct recruitment posts in the 
cadre. From the information furnished by the 
DP&AR in respect of various lAS Cadres the Commi-
ttee have observed that the DP&AR has been permitt-
iog ad hoc increases in tbe deputation reserve over 
and above the admissible percentage The percentage 
of ad hoc inc. eases over the admissible deputation 
reserve so authorised by the Central Government have 
been ,to the extent of 135 percent in Haryana cadre, 
122 per cent in Tamil ~adu cadre. 120 per cent in 
Karoataka cadre, 114 per cent in Gujarat cadre and 
so on. In the case of Haryana cadre, whereas the 
admissible deputation quota works out to 20 only. 27 
additional deputation posts have bcen authorised by 
the DP&AR bringing the total to 47 such posts against 
the total Senior Duty Posts of 94 in the Haryana Cadre. 
The ad hoc increases of deputation posts of this 
maiDitude the Committee regard as prime facie highly 
irregular. During evidence before the Committee the 
Secretary DP&AR maintained that the increase was 
made "as per request of the State." The Committee 
are not satisfied with this view of the Secretary. In 
fact suchan attitude betrays a wilfun unconcern of 
the concerned Department of the Central Govt. The 
Commitee would like the Deptt of Personnel & 

.-
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Administrative Reforms to cOnsciously check t1ais 
unbridled increase in the internal' deputation reserve 
element of the authorised cadre strength and brill, it 
to the level admissible in the shortest possible time. 

3.6 The Committee note that the time taken by State 
to Civil Service Officers for getting included in tbe Select 
3.7 List for promotion 10 lAS varies f~om the one extreme 

of 28 and 25 years in U.P. and West Bengal Cadres to 
the other exterme of 10 and 9 yea~s in Andhra Pradesh 
and Kerala Cadres respectively. The Committee re-
commend that the DP&ARsbould assist the State in 
systematising tbe recruitment to Civil Services on a 
scientific basis so that uniform opportunities are' avai-
lable to the State CiVil Service Cadres of all the States 
for promotion to lAS. 

The Committee would also await an anal~sis 
of the promotional opportunities available to State 
Service Officers to IPS and IFS and the action takcn to 
ensure availabilly of uniform opportunities in all tbe 
States in respect of these All India Services also. 

3. t 2 The 'Committee are alarmed at tbe gip between 
the authorised cadre strength of the Indian Forest 
Service and the number of officers in position which is 
cur.·cntly as high as 523 in the total authorised cadre 
stfl'ngth of all the cadres of 1996. The Committee feel 
that unless the annual intake in r.espect of this Service 
is substantially increased, it will not be possible to 
cover this gap for a long time to come. This would 
naturally affed adversely the Forest Administration in 
the country. The Committee do not fully agree, with 
the Government's view that a larger intake would be at 
the cost of the quality of recruits. They recomme~d 
tbat the rate of recruitment to the. Service should be 
increased to such level as will enable tbe existing cadre 
gap to be covered sub~tantially, if not fully. within the 
next 5 years. 

- -.- - -.--... ----.. ~. -._-------_._-
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The Committee find that whereas in the case of 
Civil Services ~xamination, which is the source of 
r~cruitrnent to lAS and IPS. the weightage of marks 
for persol,lality test is 12.2% of the total marks. in the 
case of IFS the weightage of marks for interview test 
remains as 22.2% of the to~al marks. The Committee 
feel that there is need to maintain uniformity in the 
weightage for interview test. more so in the case of 

Indian Forest Service examination as the Service to 
which'it caters has technical orientation. They there. 
for~ recommend th?t steps should be initiated at the 
earliest to review the pattern of examination for Indian 
Forest Service with a view inter alia to bring down the 
perc~n!tage of marks for interview test to the level of 

. those earmarked for per\onality test in the Civil Service 
Examination. 

3.18 The new pattern of Civil Service Examination 
was introduced in 1979. As .by now 5 examinations 

,have been held ,under,the revised pattern. it is time to 
r,eview and evaluate the new system of Civil Service 
E~aminatioD to find out whether it is really an improve-
ment over the previous system and in the light of the 
st';1dy to make such changes in the system of eX3mi-

I nation as may be necessary and desirable~ 

3.24 The Committee emphasise the need for creation 

I ,~! 

'of conditions in which the larger maSses of the people. 
part'icularly thosc living in the rural areas who did Dot 
have'the benefit of education through the 'medium of 
English, have an equal opportuntity to compete with the 
candidates belonging to Urban elite. In this connection 

ihe Committee welcome th~ various measures in intro-
duced in this behalf in the examination system and hope 

/' that these measures would be actually implemented 
spltit in which they have been conceived. The Commi-
ttee would suggest that the scheme for coaching of SCI 
ST candidates to take the civil services examination 
could be extended to other Bachward Classes also so 
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that larger number of candidates belonging to weaker 
sections of our society could come out succcssful in the 
euminatiOIlS. 

3.29 The Committee would like to point out that the 
Kothari Committee ill Para 3.60 of their report pointed 
out:-uWe think it wrong that the very first thing a 
young person should do in entering public services is to 
isnore his obligation to the service concerned. and in. 
~tead spend his time and energy in preparation for re. 
appearing at the UPSC examination to improve his 
prospects. This sets a bad example and should be 
discouraged." The Committee urge upon the Govt. to 
review their decision regarding allowing the probati. 
oners to reappear in the Civil Services examinations to 
improve their prospects. If it is still considered nece-
ssary to allow this. the Committee suggest that it may 
be limited to only one chance after a person enters a 
Civil Service. 

4.10 The Committee see merit in a gradual increase 
in the percentage of outsiders in the State cadres. This 
would enable the cadre officers serving within the State 
to be largely above local pressures. Moreover this 
would also lead to national integration. which is need 
of the hour. 

4.16 The Committee find that during the 5 years from 
1979 to 1983, 50 lAS Officers and ]7 IPS Officers have 
been permitted a change of their cadre. Between 1981 
and 1983. only 2 Officers of the Indian Forest Service 
were permitted a change of cadre. The grounds on 
which the permission was.granted were marriage. com-
passionate grounds, health and in public interest. The 
Committee trust that requests of transfer from one 
cadre to another are considered strictly on merit andlno 
extraneous influences 8re allowed to determine the 
decision of the Government in the matter. 
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12. S.fi The Committee feel that the pay scales applicable 
to the All India Services are not attractive enough to 
draw talented persons to the Servi"ces. Since 1960. there 
has been IittJe change in the Junior, Senior and Sele· 
ction, grades and .absolutely no change ·in the Supe.timc 
Scales. It is adnUtted that serious anomalies have 
developed·as a result or many Stite Governments havin. 
revised 'Upward tbe scales of pay of the State Civil 
Service Ofti~rs which has resutted in the State Civil 
Service 0lieers'pay ~iDg more than that of All India 
'Service . Offii'Cers of the corresponding level. The 
Committee feel cOllcerned· at tbintate of affairs and 
recommend tbat tbes. faels should be duly placed before 
the Fourth Pay Commission and "trust tbat tbe Commi. 
ssion would keep these in view while recommending tbe 
new pay structure for the All India Services. 

13. 5.13 The'Oommittee,note tbata short study conduct-
ed by the Department of ilcnonnol ~ and Administrative 
Reforms in 1980 on the comparative management of 
the.AU India and Ceatral. Group 'A' Services found 
vadability in promotion. prospects for various cadres in 
all the .there All India Serviccs. According to a statement 
furnished to the . Committee by the Department of 
Pers,onnel and Administrative Reforms tbe variability 
as between diff~rent cadres for promotion to posts was 
follows: 

Selection Grade 
(Rs. 2000·2250) 

Super.time Seale 
(Rs. 2500·2750) 

varies between 'J3 years in Anetbr. 
Pradesb and Himachal Pradesh 
to 16 years in Assam, Meghalya 
aDd Orissa and 18 years in 
Sikkim. 

varies 'betwnD 16 years in Bihar, 
Himachal Pradesh, Nagaland and 
Uttar 'Pradesh and 19 years in Har-
yana -alld Punjab and 22 years in 
Mabarashtra . 

. --~. --.-.~-.. ~---, 
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. Rs. 3000 (fixed) 

Rs. 3500 (fixed) 

\ t'm' 

varies between 2 years in Hima-
cbal Pradesh and 31 years in 
ManipUr. 

varies between 28 years in Punjab 
and 3S years inOujarat. 

Tbe Departm.ent of'Personnel and Administrative Reforms 
have stated that the CentralOovernment gives due 
consideration to this problem while examinina the 
proposal of the· State Governments for upgradation 
and or eneadrementof posts at higher levels and 
efforts are made to correct the imbalances as between 
various cadres. Tbe Committee find that despite the 
Qbservance of this method to get over this problem 
the imbalances in promotion prospects in different 
cadres of the lAS persist. The Committee believe that 
such imbalances would also be there in the case of the 
IPS and IPS. They would like the Department of 
Personnel and Administrative Reforms to study the 
problem in depth and find eft'ectiveways and means to 
correct the imbalances in promotion prospects as bet-
ween different cadres of the All India Services. 

6.4 The Kothari Committee had inter-alia re-
commended a Civil Service Post Training Test on tbe 
Completion foundational Course at the National Ac-
ademy of Administration to assess personal qualities and 
attributes relevant to~he Civil Services on the basis of 
which final rankiog and allotment of probationers to 
different CiviJ Services was to bo determined. While 
introducing the new pattern of Civil Services Elami-
n.tion in 1979. this stage of the Civil Services Exami-
nation was ·'deferred". Tbe Committee feel that It is 
necessary to reorient the foundational training and 
implement tbe recommendation of the Kothari 
Committee in this regard. They trust that this will 
be done early. 
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1 S. 6.11 The Committee note that the National Academy 
to of Administration have merged the two annual con-
6.12 ferenees of the Heads of Central Training Institutions 

into a National Conference, which on being convened in 
J982. reviewed the Foundational Course and introduced 
a few changes therein. The Committee however regret to 
note that although recommended by Kothari Commi-
ttee as far back as 1976. the Academy is yet to consti-
tute a Committee of Experts to outline the detailed 
syllabus for the Foundational Course. The Committee 
recommend that the SyJlabus Committee should be 
constituted without any further delay so that the sylla-
bus thus updated and improved could be introduced 
from the year 1986 at the latest. 

The Committee further recommend that the 
proposed Syllabus Committee should be asked among 
other things to examine specifically what improvements 
could be made in the Syllabus of the Foundation Course 
so as to adequately orient the probationers in solution 
of the problems peculiar to Rural Backward, and Slum 
areas. 

16 6.17 The Committee attach great importance to 
the need for imparting periodic refresher training to 
IfS Officers on account of fast technological develop-
ments in the field of Forestry but regret to note that 
altho\lgh three training courses of IFS Officers with 
8 years sel vice, 15 years service and for those pro-
moted to IFS from State Forest Service have been 
proposed by the Government. these could not be 
carried out so far dUI! to lack of response from State 
Governments who have not been sparing the o~cers to 
undergo the training. The Committee understand 
that this lack of response from the Stales is due to the 
continuing wide gap between cadre strenlth and actual 
number of officers in position. With the increase in 
the quantum of recruitment to the Service in recent 
years and further increase contemplated the Centre 
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should now be able to persuade the States to spare . a 
fixed number of lFS Officers every year for impartinl 
training in all the three above mentioned cateaories of 
courses· 

17 7.13 The Committee note that in lune 1976 guidelines 
for career development of direct recruits to the lAS 
were sent to all the State Governments. Accordinl to 
these guidelines, after the hrst year of the probationary 
training, the lAS direct recruit should spend about 
2 to 3 years in a sub-divisional charge. After com-
pletion of the sub-diyisional charge the officer could 
be posted as ADM in some important district or 
brought oyer to the Secretariat in Departments dealin, 
with social services development works. During 6 to 
10 years of service. the' Officer, Qepending upon tbe 
ability and apti tu <l c, could be posted as District Collec-
tor, or if the officer had already completed about .. 
years of combined field experience in the post of Sool 
ADM he could be posted to the. Secretariat. It was. 
however. admitted before thr Committee by tbe repre-
sentative of the Department of Personnel and Administ-
rative Reforms that a sizeable percentage of officers with 
4 or 5 years of service "had not been allowed to work 
as sub-divisonal officer for full two years", The position 
regarding district experience at a later stage of the career 
of lAS officer would be similar. The Committee are 
informed that the State Governments have taken the 
plea that a tenure in offices which are rural develop-
ment oriented and which involve frequent tours to the 
rural areas is as useful an experience as that of sub-divi-
sional officer. The Committee however. feel that post-
ing as a sub-divisional officer secures for the youD,lAS 
officer a multi-functional experience which posting to 
development oriented offices in rural areas could 
not supplant. The Committee therefore. urle that the 
Central Government should persuade the State Govern. 
ment to observe tbe 1976 guideline regarding career 
development of lAS officers. 
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·,IS. -'~f7 The- Committee regret tbat although the Indian 
-Forest Service was cODstituted as far back as in 1966, 
no' arrangements for career development of Indian 
Forest Service officers on the pattern of existins 
anaQleIQents in respect of Indian Administrative 
Service officers have been made. The Committee would 
U{je, that a proil'amme for career development of Indian 
Forest Service Officers should be drawn up in consu-
ltation with the State Govts. and guidelines in thi~ be-
bu.lf issued to the State Govts. as has been done in the 
case of Indian Administrative Service Officers . 

. 19. 8..S The Secretary DP&AR admitted before the 
C;PDlmittee tbat as many as 708 directly recruited lAS 
Officers with a service of 9 years or more have never 
(:Oine on dePutation to the Centre. He also expressed 
•. feelina that "some more officers should come." The 
Committee feel that the opportunities f~r deputation to 
the·Centre should be .vailable to officers belonging to 
e.ach -lAS/IPS cadre orian equitable basis. The number 
of officers belonging to a particular cadre on Central 
deputation should be as clsse as possible to the Central 
deputation quota of the State Cadre Strength. 

'.IP The Committee are averse to any State Govern-
Qlent placing on deputation All India Service Officers 
~lon,ing to the State Cadre in excess of the element 
of Internal Dc=putation Reserve included in tbe author-
ised str,enath of State Cadre. They are file at almost all 
the officers belonging to the Indian Forest Service 
Cadre of Hal."yalla being placed on deputation with 
HaJ;yana Forest. Development Board which will enable 
theQl to,et tbe benefit of leave and pension contri-
bution and dearness allowance from the Board while 
\lJ.e.ywollld be doing the same work as they were doin, 
e .. rlier u.odfr the State Oovernme.nt. The Committee 
would ·not li~ ,to m.at.e aoypositive recommendations 
in this re,llfd as the matter is sub judice in tbe Hiab 
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Court of Punjab and Haryana. They would. however. 
like the Department to continue penuadin. tbe State 
Government to retrace their steps aDd if need·.be tab 
a positive stand before the Higb Court on the writ 
petition in which they have becD made II ODt of 
the Respondents . 

.. -.... --.---. --.---
Gupt~PriQ'iD' Works, Delhi·6 



LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK SABHA 
SECRETARIAT PUBLICATIONS 

51. 
No. 

BIHAR 

Name of Agent 

I. Mis. Crown Book Depot, 
Upper Bazar, Ranchi (Bihar). 

OUJARAT 
2. The New Order Book Company, 

Ellis Bridge, Ahemadabad-6. 
MADHYA PRADESH 
3. Modern Book House, Shiv Vilas 

Palace, Indore City. 
MAHARASHTRA 
4. Mis. Sunderdas Gian Chand 

601, Girgaum Road, 
Near Princess Street, 
Bombay-2. 

S. The International Book Service, 
Decan Gymkhana. 
Poona-4. 

. 6. The Current Book House, 
Maruti Lane. 
Raghunath Dadaji Street, 
Bombay-I. 

7. M/s. Usha Book Depot. 
Law Book Seller and Publishers. 
Agents Govt. Publications. 
585. Chira Bazar. 
Khan House. Bombay-2. 

B. M&J Services. Publishers. Representa-
tive Accounts & Law Book Seller. 
Mohan Kunj, Ground Floor, 
6B. Jyotiba Fuele Road, 
Nalgaum-Dadar. Bombay-14. 

Y. Subscribers Subscription Services India, 
21. Raghunath Dadaji St .• 
2nd Floor, Bombay-I. 

Sl. 
No. 

TAMILNADU 

Name of Agent 

10. The Manager, M. M. Subscription 
Agencies, No.2, lst Lay Out, ' 
Siv~n3nda Colony, Coimbatore-6410J2. 

UTI AR PRADESH 
11. Law Publishers, Sardar Patel Mara. 

P. B. No. 77. Allahabad. U.P. 
WEST BENGAL 

12. Mrs. Manimalo. Buys and Sells. 
123. Bow Bazar Street. Calcutta-I2. 

DELHI 
13. Jain liouk Agency, Connaught Place, 

New Delhi. 
14. J.M. Jain & Brother. 

Mori Gate, Delhi. 
15. Oxford Book & Stationery Co .• 

Scindia House, 
Connaught Place, New Delhi-I . 

16. Bookwell. 4, Sant Nirankari Colony 
Kingsway Camp, Delhi-9. 

17. The Central News Agency. 
23/90. Connaugbt Place 
New Dclhi. 

18. M/s. Rajendra Book Aaency. 
IV-D/59. IV-D/SO. Lajpa! 
Nagar, Old Double Storey, 
Delhi-lJ0024. 

19. MIs. Ashoka Book Agency. 
BH-82. Poorvi Shalimar Bash. 
Delhi-) )0033. 

20. Venus Enterprises, 
B-2/B5, Phase-II, 
Ashok Vihar. 
Delhi. 
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